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Joint Committee Report

Hon’ble National Green Tribunal, Central Bench, Bhopal vide its order dated
29.02.2024 in Original Application No. 38 of 2024 (Thanendra Singh Rajput Vs
State of Madhya Pradesh & Ors) has stated under Para 1, 5 & 6 as given below:

Para 1.

Para 5.

This letter petition, signed by more than 33 persons of village have
been sent to this Tribunal, which was treated as a letter petition. The
grievance of the applicant is that in village Baniyatola Barasivni,
District Balaghat (M.P) the non-applicants are doing the stone mine
using the highly explosive materials for breaking the stones, causing
tremors in the land and houses, which developed cracks in many
houses and adversely affecting life and health of the residents. The
houses of the nearby residents around the mining have been damaged
due to the repeated explosions by the non-applicants in a larger
quantity than required and the life of the people living there has
become difficult. A constant fear has been developed due to explosions
and there are, huge dust in the atmosphere causing breathing
problems for the residents residing there. The siting criteria as fixed
by the Central Pollution Control Board and MoEF&CC and the
direction issued by the Director General of Mines, with regard to the
explosions have not been strictly followed by the operators of the
mines.

We deem it just and proper to call a report on the matter in issue in
present Original Application, from a Joint Committee consisting of:-
i. One representative from the Central Pollution Control Board.
ii. One representative from the Director General of Mines & Safety,
(M.P.)
iii. One representative from the Collector Balaghat (M.P.)
iv. One representative from Madhya Pradesh Pollution Control
Board



Para 6. The Committee is directed to visit the place and submit the factual and

action taken report within six weeks. The State PCB will be the nodal

agency for coordination and logistic support.

Copy of the order dated 29.02.2024 1s enclosed as Annexure-1.

In compliance of the Hon’ble NGT order dated 29.02.2024, a committee of

following officers was constituted to visit the site i.e. village Baniyatola, Kaydi

District Balaghat & submit the factual & action taken report:-

1.

il.

ii.
1v.

11.
ii.

Shri G.S. Dhurve, Additional Collector (Nominated by District Collector
Seoni)

Shri Sunil Kumar Meena, Scientist “E” Central Pollution Control Board
Bhopal

Shri Tirupathi Kamera, Deputy Director DGMS, Parasiya

Shri Alok Kumar Jain, Regional Officer M.P. Pollution Control Board
Jabalpur

Following were also present along with the applicant during the visit:
Shri Thanendra Singh Rajput, Applicant

Shri Jitendra Singh Rajput and others (nearby villagers)
Shri R.K. Khatekar, Mining Officer, Mining office Balaghat

The committee visited the site on 16™ April 2024 to get the factual status w.r.t. the

complaint raised in the letter petition.

1.0 Field Observations:

The applicant has raised issues w.r.t. the stone mine of Shri Majid Khan
which is located at khasra No.172/1,172/2,172/3 and 173 of Baniyatola
Village, waraseoni Tehsil, District Balaghat, M.P in an area of 0.889 Ha
with the name M/s Majid Khan Bolder mine. A small-scale stone crusher
1s also established in the mine area i.e. M/s A. K. Stone crusher by the
miner Shri Majid Khan.



1.

1il.

1v.

Vi.

Vii.

As per the mining plan the mine is located in the area of 0.889 Ha under
following pillars points:

Pillar | Latitude Longitude
A 21.790383 | 80.080386
B 21.790014 | 80.080303
C 21.789744 | 80.080758
D 21.789528 | 80.080656
E 21.789492 | 80.080761
F 21.789539 | 80.080808
G 21.789483 | 80.080983
H 21.789411 | 80.080975
I 21.789311 | 80.082039
J 21.789564 | 80.082047
K 21.790097 | 80.080844

The mine lease for extraction of stone was granted for next 10 years i.e.
03.09.2033 in 0.889 Ha vide letter No.1045/khanij/2023 dated 03.09.2023.
The Consent to Operate (CTO) issued by MPPCB to M/s A K Stone
Crusher for 9000 TPA capacity is valid upto 31.05.2027

The mine has valid Consent to Operate (CTO) till 02.09.2028 for the
capacity of 4560 m3/annum.

The mine earlier was on the name of Smt Shabana Khan w/o Shri Majid
Khan. After the death of Smt Shabana Khan, the mine ownership was
changed to Shri Majid khan.

The mine has obtained Environmental Clearance from State Environmental
Impact Assessment Authority (SEIAA) on 14.9.2015 & later on
26.02.2022 with change of ownership.

Copy of the environmental clearance, Consent to Operate (Mine & stone crusher),
mine permission, mining plan are enclosed as Annexure-II.

Viil.

On the day of visit, the mine was not found operational due to
unavailability of the material to transport. The next blasting was scheduled

on next day. The committee asked to schedule the blasting on 22" April



1X.

X1.

Xil.

Xiil.

X1V.

XV.

XVi.

XVil.

XVviil.

2024 so that controlled blasting experiment can be conducted by the
DGMS, Parasiya so study the impact on the properties/civil structure.

The mined pits bench height was measures from the surface reduced level.
The top bench was of 9m height & bottom was of 17.5m height. From
surface RL the pit depth was 26.5 meter. As per the prescribed mining rule,
mine owner has to inform the DGMS & District collector if the pit
excavation is reaches 6m depth. However, as submitted by Shri Majid
Khan, mine owner, no such written information was submitted.

The pillars were found erected as per the mine plan.

The 12 to 15 ft wind braking wall were provided on the prominent wind
direction to minimize the fugitive emission.

A water tanker was provided for water sprinkling in side the plant premises
roads and out side the premises to main road.

A movable tripod water sprinkling system was also provided to carry out
dust suppression at any requisite location inside the premises.

Plantation were observed near the boundaries and near main gate.
However, more plantation is to be done along with the effective water
sprinkling on the kaccha roads.

Production data reveals that production has been carried out as per the
permitted capacity. Copy of the document is enclosed as Annexure-III.
The stone crusher with 9000TPA capacity, requires to improve with
respect to covered conveyor system, water sprinkling on the conveyor with
extension of the fall of the crushed material to control the fugitive emission.
There is a water canal at about 230-meter aerial distance from M/s Majid
Khan mine. The nearest Kaydi village is aerially at about 500m distance.
The committee observed that few more small capacity stone mines are also
established within 500 meters distance from the mine of M/s Majid Khan.

The details are as below:



S. | Name of Mine Mine area | Production | Environmen | Validity of | Remark
No (in Capacity tal Consent to
Hectare) | (M?/yr) Clearance Operate
1 Kaydi Crusher | 1.595 Ha | 4999 M%*/yr | SEIAA vide | 30/11/2027 Operational
Stone Quarry of letter  dated
Farukh Sheikh 29/04/2022
2 Shri Sarang Jaiswal | 1.0 Ha 5700 M*/yr | DEIAA vide | 17/07/2024 Operational
(Boulder Mine) letter No
1068  dated
28/07/2016
3 Asrar Ulla Madni | 0.567 Ha | 2000 M%*/yr | DEIAA vide | 30/04/2027 Operational
(Boulder Quarry) letter No 50
dated
04/04/2018
4 Hamid Sekh | 0.405Ha | 3474 M%/yr | DEIAA vide | 30/04/2023 Closed
(Boulder Mine) letter No 11
dated
16/03/2017
Currently, out of total 05 mines, 04 are operational and 01 has closed its
operation.

xiX.  As per the records related to explosive use furnished by the mine owner
during site visit, it was inferred that deep hole mining is carried out with
87mm diameter, 15-30 holes and 3-4 meters depth.

xx. It was informed by Shri Majid Khan, mine owner that monthly 1 or 2
blasting is carried out to get the mined material. The blasting is carried out
between 10 AM to 2PM. However, no siren or alarm system is provided to
alert the nearby localities.

xxi.  During the committee visit on 16.4.2024, discussion with applicant Shri

Thanendra Singh Rajput and other residents was made on the issue of
blasting. The Panchnama prepared in presence of the villagers &
committee members is enclosed as Annexure-IV. The villagers informed
that the blasting time is irregular and the blasting is done in heavy quantity
due to which properties are damaging. Few of the properties which were
nearly about 500 m distant from the M/s Majid Khan were visited and
observed for the cracks & damages. Few of the cracks observed and

recorded during visit. To ascertains that these are due to blasting or due to




XX11.

issue in civil construction, committee has decided to carry out the blasting
study on 22.4.2024 as per the prescribed method of DGMS. Few of the

photographs of cracks observed in houses are as given below:

04/16/2024 11:45 AM GMT=05:30
Note : Captured by GPS Map Camera
| o

Balaghat,MP, India

, Long 80.085824
11:40 AM GMT+

A sample test of trial blasting was conducted in presence of joint committee
and villagers, about 144.56Kg of explosive was used, 13 holes of 3-4m
depth and 100mm diameter holes were blasted during the trial blasting. The
joint committee along with villagers had made observations standing at the
nearest house of village Baniyatola & Kaydi which is located at 330m from
the blasting site i.e. M/s Majid Khan mine.

Two numbers Mine Mates (Seismograph/Vibrometer) were installed one
at applicant’s house located at 800m and other at nearest house of the
village located at 330m from the M/s Majid Khan mine. The blasting was
done at mine at about 2.45pm, at the time of blasting no sound was heard

from the applicant’s house and no vibration was recorded in the



instrument fixed near his house. The Mine Mate installed at applicant’s
house 800m distance from mine shown 0.07mm/s of Peak Particle Velocity
(PPV) and 2" Min Mate installed at nearest house of the village i.e., at
330m distance from mine has shown 0.0mm/s of PPV at 1.14 Hz which is
almost zero as per the DGMS (Tech) Circular No. 7 of 1997. The Peak
Particle Velocity (PPV) of 0.07mm/s recorded at 800m distance was
probably due to vehicle movement during the visit. This vibration and PPV
will not have effect on houses of villages and applicant’s house. So, the
small cracks seen on the applicant’s house wall may not formed due to the
effects of blasting conducted in Majid Khan Bolder Mine.

Copy of the circular is enclosed as Annexure-V.

Depending on the type of structures and the dominant excitation, the peak
particle velocity (PPV) on the ground adjacent to the structure shall not
exceed the values given below in the table:

Table: permissible Peak Particle Velocity (ppv) at the foundation level of
structures in Mining Areas in mm/s

Type of structure Dominant excitation Frequency, Hz
<8 Hz [8-25Hz | >25Hz

(A) Buildings/structures not belong to the owner

(i) Domestic houses/structures 5 10 15

(kuchha brick & cement)

(ii) Industrial Buildings (RCC & Framed 10 20 25

structures)

(iii))Objects of historical importance & sensitive | 2 5 10

structures

(B) Buildings belonging to owner with limited span of life

(i) Domestic houses/structures 10 15 25

(kuchha, brick & cement)

(i) Industrial buildings (RCC & framed 15 25 50

structures)

Permissible standards for different type of structures have been arrived at
considering the importance of building and structures. The buildings of
historical importance and multi- storied structures are likely to get damaged

with low level of vibration and therefore permissible standards are to be



lowest. Similarly, buildings not belonging to the owner but with mud/brick
in cement construction and others with good construction (RCC and framed
structures) should also be protected but higher permissible standards than
that of the level fixed for first category has been allowed, the buildings
belonging to the owner of the mine are constructed for a limited period
generally equal to the life of the project. The management accept that these
buildings constructed within the mining area are likely to suffer some
damages during the extraction of minerals, but the damages should be
repairable. Therefore, slightly higher permissible levels of vibrations have
been allowed in such cases.

The permissible PPV for Domestic houses/structures (Kuchha, brick &
cement) at <8Hz dominant excitation frequency for buildings belonging to
owner with limited span of life is 10. Which is very high than the measures
ppv during the blasting experiment.

The event reports are enclosed as Annexure-VI.

xxiii.During the blasting the recorded sound level which was in between 57 to

60dB, which is normal to the general atmosphere.

xxiv. The Ambient air quality monitored during the blasting day i.e. 22.4.2024
was observed as RSPM (PM ) — 92.04 ug/m?, SO; - 8 ug/m* & NO, - 26
ng/m’. All the values were below the prescribed NAAQS, 2009. Copy of

the report is enclosed as Annexure-VII.

xxv. Further it was submitted by representative of DGMS, Parasiya that notice
of opening mine was not given to the DGMS and a duly qualified manager
was not appointed in the mine and machinery was being used conducting

deep hole blasting (87mm) without obtaining permission from DGMS.
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2.0 Summary

The mine of Shri Majid Khan has obtained prescribed statutory permissions of
SEIAA, MPPCB & Mining department and operating as per the mine plan. No
illegal mining was observed. The mine has satisfactory dust suppression system
with water tanker & movable tripod water sprinkler. However, the stone crusher
requires improvement w.r.t. covering of conveyor belts & arrangement of the
water sprinkling in the conveyor system & screen. The mine has provided 12-15ft
heighted wind braking wall on the prominent wind directions and erected mine

boundary pillars.

The mine is nearly 500m distant from the village. There are 04 other mines
established other than the mine of M/s Majid Khan. Out of these, 01 has closed

its operation.

The blasting experiment was conducted at the mine of M/s Majid Khan as per the
averment made in the letter petition of Sh Thanendra Singh Rajput. The peak
particle velocity was observed 0.0mm/s at the distance of 330m from the mine,
which is very low as per the permissible limits as per the DGMS (Tech) Circular
No. 7 of 1997. This vibration and PPV will not have effect on houses of villages
and applicant’s house. So, the small cracks seen on the applicant’s house wall
may not formed due to the effects of blasting conducted in Majid Khan Bolder
Mine of Shri Majid Khan. The ambient air quality was also found under the
prescribed standards of NAAQS, 2009.

3.0 Action Taken Report

i.  As per the field observation, the DGMS is issuing notice to the mine owner
M/s Majid Khan for not informing on mine pit opening, no permission to

deep hole and for not deputing qualified manager.

11



4.0 Recommendations:

1.  M/s Majid Khan may immediately inform the DGMS & District Collector
as per the prescribed mineral rule as the depth of the pit has exceeded from
6m.

ii. M/s Majid Khan shall obtain the permission for deep hole & depute
qualified mine manager and ensure controlled blasting.

iii.  M/s Majid Khan shall provide effective enclosers and closed conveyors
system on the stone crusher.

iv.  All the mines operational within 500m shall carry out blasting only in
prescribed time & arrange siren to alert the nearby residents for safety.
Further, mining department may prescribe different time schedule for

blasting to avoid cumulative impact of the controlled blasting.

(Sunil Kumar Meena) Depaty Diroctor
Scientist-E DGMS, Parasiya
CPCB, Bhopal
(Alok Kumar Jain) (G S Dhurve)
Regional Officer Additional Collector
MPPCB, Jabalpur Dist. Balaghat

10
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Annexure-|

Item No. 02
BEFORE THE NATIONAL GREEN TRIBUNAL
CENTRAL ZONE BENCH, BHOPAL
(Through Video Conferencing)
Original Application No.38/2024(CZ2)

Thanendra Singh Rajput & Ors. Applicant(s)

Vs

State Of M.P. & Ors. Respondent(s)

Date of Hearing: 29.02.2024

CORAM: HON’BLE MR. JUSTICE SHEO KUMAR SINGH, JUDICIAL MEMBER
HON'BLE DR. AFROZ AHMAD,, EXPERT MEMBER

For Applicant (s): None
For Respondent(s):
ORDER
1. This letter petition, signed by more than 33 persons of village have

been sent to this Tribunal, which was treated as a letter petition. The
grievance of the applicant is that in village Baniyatola Barasivni,
District Balaghat (M.P) the non applicants are doing the stone mine
using the highly explosive materials for breaking the stones, causing
tremors in the land and houses, which developed cracks in many
houses and adversely affecting life and health of the residents. The
houses of the nearby residents around the mining have been damaged
due to the repeated explosions by the non-applicants in a larger
quantity than required and the life of the people living there has
become difficult. A constant fear has been developed due to explosions
and there are, huge dust in the atmosphere causing breathing
problems for the residents residing there. The siting criteria as fixed by
the Central Pollution Control Board and MoEF&CC and the direction
issued by the Director General of Mines, with regard to the explosions
have not been strictly followed by the operators of the mines.

2. A substantial issue of environment has been raised.
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3. The Registry is directed to issue notice to the respondents returnable
within four weeks. Respondents are directed to submit their reply
within Six weeks through E-filing portal, preferably in the form of

searchable PDF/ OCR Support PDF and not in the form of Image PDF.

4. Registry is directed to take necessary steps for service to the
respondents by both ways and also on available email.
5. We deem it just and proper to call a report on the matter in issue in

present Original Application, from a Joint Committee consisting of:-

i.  One representative from the Central Pollution Control Board.

ii. One representative from the Director General of Mines & Safety,
(M.P.)

iii.  One representative from the Collector Balaghat (M.P.)

iv. One representative from Madhya Pradesh Pollution Control
Board

6. The Committee is directed to visit the place and submit the factual and
action taken report within six weeks. The State PCB will be the nodal
agency for coordination and logistic support.

7. Applicant/Registry is directed to supply the copy of the application and
relevant documents to the Committee and Respondent(s) within a
week.

8. The report in the matter be filed by the Committee through email at

ngtczbbho-mp@gov.in preferably in the form of searchable PDF/OCR
Support PDF and not in the form of Image PDF.

List it on 29tk April, 2024.

Sheo Kumar Singh, JM

Dr. Afroz Ahmad, EM

29th February, 2024
O.A. No. 38/ 2024(CZ)
K
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7 Annexure-ll

State Environment Impact Assessment Authority, M.P.
(Ministry of Environment, Forest and Climate Change, Government of India)

Environmental Planning & Coordination Organization
Paryavaran Parisar, E-5, Arera Colony

Bhopal - 462016

visit us http://mww.mpseiaa.nic.in

Email : mpseiaa@gmail.com

Tel.: 0755 -2466970, 2466859

Fax:0755-2462136
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FITEY SIERTET 2006 P RT —171  gataver 5o (g4 B ECIART @77 &7 g 2

Para-11:- A prior environmental clearance granted for a specific project or activity to an applicant may be transferred during its validity to another lega/
person entitled to undertake the project or activity on application by the transferor, or by the transferee with a written “no objection” by the
transferor, to, and by the regulatory authority concerned, on the same terms and conditions under which the prior environmental clearance was
initially granted, and for the same validity period. No reference to the Expert Appraisal Committee or State Level Expert Appraisal Committee
cencerned is necessary in such cases

(5) SOy SRRTFE 2006 (WekrT RAF 1307.2021) @7 it w@fior (@@ sifv RfFT) FRfTs 1957
(1957 @1 67) B €IVT 8V B} JU~INT (6) B gAY HaIT ech & fs -

"Notwithstanding anything contained in sub-sections (2), (3) and sub-section (4), the period of lease granted before the date of commencement of the
Mines and Minerals (Development and Regulation) Amendment Act, 2015 (10 of 2015), where mineral is used for other than captive purpose, shall be
extended and be deemed to have been extended u

p to a period ending on the 31st March, 2020 with effect from the date of expiry of the period of
renewal last made or till the completion of renewal period, if any, or a period of fifty years from the date of grant of such lease, whichever is later,
subject to the condition that all the terms and conditions of the lease have been complied with”
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State Environment Impact Assessment Authority, M.P.
(Government of India, Ministry of Environment & Forests)

Environmental Planning & Coordination Organization
) Paryavaran Parisar, E-5. Arera Colony
Bhopal-4620 16

visit us http://www.mpseiaa.nic.in
Tel:0755-2466970, 2466859

Fax : 0755-2462136

No: S T4 /SEIAA /15
Date:yo,_q,g,_/

To,

Smt. Shabana Khan, Owner,
Nehru Chowk, Waraseoni,
District - Balaghat (M.P) — 481331

Sub: Case No. 2364/2015 Prior Environmental Clearance for Stone Deposit (Opencast/semi
mechanized Method) in 0.889 ha. for production capacity 4560 m3/year at Khasra Nos. 172/1-2-3,
173 & 176 at Village-Kaydi, Teh-Waraseoni, Dist-Balaghat (MP) by Smt. Shabzna Khan Owner

- Nehru Chowk Waraseoni Dist-Balaghat (M P) - 481337 Mcb. No. 9425487335

This has reference to your letter received in SEIAA office on 30.12.2014 an¢ subsequent letters
seeking Prior Environmental Clearance for the above project under the EIA Notification, 2006. The
proposal has been appraised as per prescribed procedure in the light of provisions under the EIA
Notification, 2006 on the basis of the mandatory documents enclosed with the application viz., the
Form - I, Appendix-1 Mining Plan & EMP, the additional clarifications furnished in response to the
observations of the State Level Expert Appraisal Committee (SEAC) and State Level Environment
Impact Assessment Authority ( SEIAA) constituted by the competent Authority.

Il.  There is no National Park/Sanctuary and interstate boundary within 10 Km radius. There is no
human settlement within 500 m. from mining site & no Forest boundary within 250m distance
from mining site

The Stone Deposit project is for production capacity of Stone 4560 m3lyear. The mining will be
carried out by Open cast / semi mechanized method.

"l The project has been considered in accordance with the provisions of the EIA notification
ssued by the Ministry of Environment & Forests vide S.0. 1533 (E), dated *4th September

o
2008

LJJT

2sec on the information submitted. as at Para (It) above and others the State Level
"wronmert Impact Assessment Authority (SEIAA) considered the case in its 224" meeting
7S CE 2078 and decided t¢ accept the recommendations of 202 SEAC meeting dtd.

2015

mw

[} l)‘
NMNa
©
|

Hence, Prior Environmental Clearance is granted for Stone Deposit (Opencast /semi mechanized
Method) in 0.889 ha. for production capacity 4560 m’/year at Khasra Nos. 172/1-2-3, 173 & 176 at
Village-Kaydi, Teh-Waraseoni. Dist-Balaghat (M.P) for the lease period to Smt. Shabana Khan, Owner,
Nehru Chowk, Waraseoni Dist-Balaghat (M.P) - 481331 subject to the compliance of following specific
conditions as recommended by SEIAA & SEAC and subsequent Standard Conditions.

A. Specific Conditions

1. PP shall not start mining activity before execution of lease agreement.

2. The average depth of the Pit shail not exceed 6.00 m. (As per mining plan) at the end of lease
period and not beyond that

3. The amount towards reclamation of the pit and land in MLA shall be carried out through
the mining department. The appropriate amount as estimated for the activity by mining
department has to be deposited with the Collector to take up the activity after the mine is
exhausted.

. @\ lof3
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11.

12.

PP shall be responsible for discrepancy (if any) in the submissions made by the PP to
SEAC & SEIAA

Transportation of material shall be done in covered vehicles.

Necessary consents shall be obtained from MPPCB and the air/water pollution control
measures have to be installed as per the recommendation of MPPCB.,

Curtaining of site shall be done using appropriate media.

The proposed plantation should be carried out along with the mining and PP would
aintain the plants for five years including casualty replacement.

Transportation shall not be carried out through forest area.

- Appropriate activities shall be taken up for social up-liftment of the area. Funds reserved

towards the same shall be utilized through Gram Panchayat.

PP will take adequate precautions so as not to cause any damage to the flora and fauna
during mining operations.

Expansion or modernization in the project, entailing capacity addition with change in
process and or technology and any change in product - mix in proposed mining unit shall
require a fresh Environment Clearance.

B. Standard Conditions

1. Controlled blasting techniques, as and when required, shall be carried out in the day

time only.

< Nining wil be carried out as per the approved Mining Pian. In cass of any violation of
Mining Plan the Environmental Clearance given by SEIAA will stanc zzrcelied.

3. Effective safeguard measures, such as regular water sprinkling shz!! be carried out in
critical areas prone to air pollution and having high levels of particLzte matter such as
loading and unloading point and all transfer points.

4. Where the quarry is in a hilly terrain and where some part of the ~ii is aiready cut for
quarrying, further hill cutting shall not be done. In such cases, desgening the existing
operational area may be preferably done.

5. Precise mining area will be jointly demarcated at site by officiais of Mining/Revenue
department prior to mining operations for all proposals under consideration.

6. The lease holder shall obtain necessary prior permission of the competent authorities for
drawal of requisite quantity of water (surface water and groundwater).  required for the
project.

7 Parking of vehicles should not be made on public places.

2 Special Measures shall be adopted to prevent the nearby settlements from the impacts of

mining activities. Maintenance of roads through which transportation of minor minerals is

*c be unaertaken. shall be carried-out reguiarly

‘leas.res for prevention and control of soil erosion and management of silt shall be

(TR}

ncenz«en

“C Trencres  geriand drains shall be constructed at foot of dumps to arrest sift from being
carriea tc water podies.

11. The project proponent will ensure necessary protection measures around the mine pit,
waste dumps and garland drain.

12. Top soil / solid waste shall be stacked properly with proper slope and adequate
safeguards and shall be utilized for backfiliing (wherever applicable) for reclamation and
rehabilitation of mined out area

13. Plantation programme snall be carried out as per EMP. Self sustenance of the vegetation
should be ensured No tree-felling shall be done in the leased area. except only with the
permission from competent authority

14. The vehicies transporting minerals shall be covered with a tarpaulin or other suitable
enciosures so that no dust particles / fine matters escape during the course of
transportation.

15. Project Proponent shall ensure appropriate arrangement for shelter and drinking water for

the mine workers.

20f3
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16. Persons working in dusty areas shall be provided with protective respiratory devices and

they shall also be imparted adequate training and information on safety and health
aspects.

17. Dispensary facilities for first-aid shall be provided at site.

18. A copy of the environmental clearance shall be submitted by the Project Proponent to the
Heads of the Local Bodies, Panchayat and Municipal Bodies, as applicable, in addition to

the relevant officers of the Government

The Ministry or any other competent authority may alter/modify the conditions or stipulate

any further condition in the interest of environment protection.

Concealing factual data or submission of false/fabricated data and failure to comply with

any of the conditions mentioned above may result in withdrawal of this clearance and

attract action under the provisions of Environment (Protection) Act, 1986.

Any appeal against this prior environmental clearance shall lie with the Green Tribunal, if

necessary, within a period of 30 days as prescribed under Section 16 of the National
Green Tribunal Act, 2010.

19.

20.

21.

1) 4 ¥,

/]
(Ajdtshatru Shrivastava)

/ Member Secretary
Endt No SEIAA/1D Dated:
Copy to:-
1. Principal Secretary, Department of Environment, Government of Madhya Pradesh,
Mantralaya, Bhopal.
2. Member Secretary, SEAC, Research and Development Wing Madhyz Pradesh Pollution
Control Board, Paryavaran Parisar, E-5, Arera Colony Bhopai-4620 16
3. Member Secretary, Madhya Pradesh Pollution Control Board, Paryavarar Parisar, E-5, Arera
Colony, Bhopal - 462016
4. Collector, District - Balaghat, (M. P)
5. Divisional Forest Officer, District - Balaghat,( M. P.)
6.

m

(18]

-

|
C Guars fie -

lLA. Division, Monitoring Cell, MoEF& CC, Gol, Indira Paryavaran Bhawan Jor Bagh Road,
New Delhi- 110 003.

Director (S), Regional office of the MOEF, Western Region, Kendriya Paryavaran Bhawan,
Link Road No. 3 Ravi Shankar Nagar, Bhopal-462016

Director, Geology & Mining, Madhya Pradesh, 29-A, Khanii Bhawan, Arera Hilis. Bhopal —
422002.

Distnet Mining Officer, District- Balaghat (M. P

(Dr. R.K. Jain)
Officer-in-Charge
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Consent Uraer VL.V, Youution Lonfrol Boarad - janaipur
Scheme No. 5, Plot No. 455/456,

455/456, Vijay Nagar Jabalpur
Jabalpur
Tele : 0761- 4042780,2647878

RED-SMALL CCA-Renewal

CONSENT NO: *** | PCBID: 16170
} Consent No: AW-100245

fo.

The Occupier,
M/s. A.K. Stone Crusher,
Village- Baniyatola (Kayadi), Waraseoni Road, -
Dist : Balaghat, meﬁb@" 3
o A
Subject: Grani of Conseni to Operate under section 25 of the Water (Prevention & Control of Pullution) Act, 1974 under seciion 21
of the Air (Prevention & Control of Pollution) Act,1981
Ref: Your Consent to Operate Application Receipt No. 1131801 Dt. 01/04/2022 and last communication received on

Dr.3143:2022

With reference to your above application for consent to operate has been considered under the aforesaid Acts and existing
ruies therein. 1he M. P. Poliution Conirol Board has agreed to grant consent up to 31/05/2027 subject to the fuifillment of the

terms & conditions. enclosed with this letter and-

o -
SUBJECT TO THE FOLLOWING CONDITIONS :-
a. Location: Kh.No.172/1.172/2.172/3,173 P.H.No.26, Village- Baniyatola (Kayadi), Dist-Balaghat

b. The capital investment in lakhs: Rs. 10
c. Preduct & Production Capacity: 7 e
T i » Product . Qty/year
Stone Crushing ~9000.000 M.T

Coe For sy change i above indusiey shaff obtain fresiy consens from the board.

‘The Validity of the consent is up to 31/05/2027 and has to be renewed before expiry of consent vaiidity. Online appiicatios
through XGN with annual license fees in this regard shall be submitted to this office 6 months before expiry of the
consent/Authorization. Board reserves the right te amend/cancel / revoke the abeve condition in part or whele as and when

required.

Enclosures:-
* Conditions under Water Act

* Conditions under Air Act

* General conditions

€. iiturmts Signature Not Verified (Y
Digitally Sianed p# - NS
L AK.JA N.S.E.Od2
o » Date: 21/04/20d2 03:41:01 PM ALOK KUN
(Organic Autbentication on AA ’ SR AR SAIN
TPAV # KWTBI6IDWU n AADHAR from UIDAI Server) Regional Officer
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DRwss | 7 & CONTRQOL QF POLLUT ’ ‘775
- JATER (PREVENTION & CON LTION) gy =~ 3

5 G TO
~ONDITIONS PERTAINING ' )
. ffluent at out fall of the unit shall not exce

od 0.200 KU day

ity of trade ¢ ed 0.000 KL/day, and the daily q“amnyl;f
1. The daily quantity ot ira
at out fall of the unit shall not exc¢

2. Trade Efflucnt Treatmenti- ‘ ‘ o as
The applicant shall provide comprehensive cffluent treatment SYys

maintain the same properly to achicve following standards-

per the proposal submitted to the Board ang

Between 55-9.0 TDS Not exceed 2100 rag/l.
pH ¥ . . i
’ ides Not exceed 1000 me/i
Suspended Sotids Not exceed 100 mg/l. Chlorides 0 &

BOD: Davs 27 Not exceed 30 mg/l.
oD Not exceed 250 mg'l.
Ol and grease Not exceed 10 mg/l.
» ] 2 7 3 wil o o A g S
For other parameters general standards of discharge as notified under EF Act | 986 shall be appiicatie.

3. Sewage Treatment :- The applicant shall provide comprehensive sewage treatment system as per the proposal submitt
1o the Board and maintzin the same properly to achieve following standards-

pH Between 55-9.0
Suspended Soids Not exceed 100 mg/i.
BOD: Davs27 € Not exceed 30 mg/L.
oD Not exceed 250 mg/l.
(! and ewease Not exceed 10 mg/t

Sr Water Code (Qt_v in klpdv-vﬁil.o“it“r pef_ I_)g;v)__ WC :4.000 __,WWC : G.ZQQ . . Witer"Source ' Remas

1 Domestic Purpose 1.000 0.200 " Borewell o
2 Others ... 7 o 3000 0000 Other Own mine water

4. The effluent shail be treated up to prescribed Standards and reuse in the process, for cooling and for green belt
devolvement/gardening within premises. Hence zero discharge condition shall be practiced. In no case treated effluent shall
be discharged outside of industry/unit premiscs.

S. Water meter preferably electromagnetic/ultrasonic type with digital flow recording facilities shall be instalied separately
for category wise consumption of water for Industrial cooling/boiler feed, mine spray, process & domestic purposes and
data shall be submitted online through XGN monthly patrak/statements. The industry/unit shall also monitor the reated
wastewater flow and report the same online through monthly patrak/statements.

6. Any changc in production capacity, proccss, raw material used ctc. and for any enhancement of the above prior
permission of the Board shall be obtained. All authorized discharges shall be consistent with terms and conditions of this
consent. Facility expansions, production increases or process modifications which result new or increased discharges of
notlutants must be reported by subrission of a fresh consent application for prior permission of the Board -

7. All treatment/control facilities/systems installed or used by the applicant shall be regularly maintained in good working
order and operate effectively/cfficiently to achieve compliance of the terms and conditions of this consent i -

8. The Consent does not authorize or approve the Construction of any physical structures or facilities or the undertaking of
any work in any water course or within its high flood level (HFL) area

9. The specific effluent limitations and pollution control systems applicable to the discharge permitted herein are set forth as
above conditions.

.10. Compilation of Monitwring data-

1. Samples and measurements taken to meet the monitoring requirements specitied above shall be representative of the
_w_olumc and nature of monitored discharge.

i1, Following promulganion of guidelines establishing test procedures for the analysis of pollutants, all sampling and
analytical methods used 1o meet the monitoring requirements specified above shall conform to such guidelines unless
otherwise specitied sampling and analytical methods shall contorm to the latest edition of the [ndian Standard specifications
and where it is not specified the guidelines as per standard methods for the examination of Water and Waste latest edition of
the American Public Health Association, New York U.S.A. shall be used.

I

. y . L} "
L Onsont (R AR A
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Consent Order NLE. Pollution Lontrof Boara - Japaipur
LOnse R Scheme No. 5, Plot No. 455/456,
455/456, Vijay Nagar.Jabalpur

Jabalpur
Tele : 0761- 4042780,2647878

' ii. The applicant shall take samples and measurement to mect the monthly requircments specificd above and report oniine
through XGN thic sanic to the Board.

1. Recording of Monitoring Activities & Results-
i. The applicant shall make and maintain online records of all information resulting from monitoring activities by this
Consent.

ii. The applicant shall record for cach measurement of samples taken pursuant to the requirements of this Consent as
follows:
(i) The date. exact place and time of sampling
{11} The dates on which analysis were pertormed
(ii1)Who performed the analysis?
{(1v) 1 he analytical techniques or methods used and
(v}1 he resuit of atl required analysis
iii. If the applicant monitors any Pollutant more frequently as is by this Consent he shell include the results of such
monitoring in the calculation and reporting of values required in the discharge monitoring reports which may be prescribed
by the Board. Such increased frequency shall be indicated on the Discharge Monitoring Report Form.
iv. The applicant shali retain for a minimum of 3 years all records of monitoring activities including all records of
Calibration and maintenance of instrumentation and original strip chart regarding continuous monitoring instrumentation.
The period of retention shall be extended during the coursc of any unresolved litigation regarding the discharge of
pollutants by the applicant or when requested by Central or State Board or the court.

i2. Reporting of Monitoring Resuks:-

Monitoring Information required by this Consent shall be summarized and reported by submitting a Discharge Monitoring
report on line to the Board.

13. Limitation of discharge of oil tHiazardous Substance in harmful guantities:-

The applicant shall not discharge oil or other hazardous substances in quantitics defined as harmful in relevant regulations
into natural water coursc. Nothing in this Conscnt shall be decmed to preclude the institution of any legal action nor relive
the applicant from any responsibilities. labilities, or penalties 1o which the applicant is or may be subject to clauses.

14. Limitation of visible floating solids and foam:

During the period beginning date of issuance the applicant shall not discharge floating solids or visihie foam.

15. Disposal of Collected Solid waste/sludge-

All hazardous waste/sludge shall be disposed of as per the Authorization issued under Hazardous & other waste (M&TM)
Rules 2016. And/other Solids Sludges, dirt, silt or other pollutant separated from or resulting from treatment shali be
disposed of in such a manner as to prevent any pollutant from such materials from entering any such water Any live fish.
Shall fish or other animai collected or trapped as a yesult of intake water scieening or reatinent may be rewined 10 eaters
body habitat.

16. Provision for Electric Power Failure-

The applicant shali assure to the consent issuing authority that the applicant has installed or provided for an alternative

electric power source sufficient to operate all facilities utilized by the applicant to maintain compliance with the terms and
conditions of the Consent.

17. Prohibition of By pass system of treatment facilitics-

The diversion or by-pass of any discharge from facilities utilized by the applicant to maintain compliance with the terms
and conditions of this Consent in prohibited except :

i. where unavoidable to prevent loss of life or severe property damage, or

ii. Whgre excessive storm drainage or run off would damage any facilities necessary for compliance with the terms and
conditions of this Consent. The applicant shall immediately notify the consent issuing authorities in writing of each such
diversion or by-pass in accordance with 1he procedure speciiied above for reporting not-comphiance.

18. !ndumry/l‘n‘stitutc/minc management shall submit the information online through XGN in reference to compliance of
consent conditions.

A A $3 i 7V .
AGL ignat water

Consent No: AW-TH2 45
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ADITIONS FL - S 1sting of control equipmeny . & S & 5 |
= ide comprehensive air pollution control system consist ghaub ope qzu 5’ Suw, § 8FF
1. The apphcam shall provide ’!zh reference to generation of emission and same s € Operated & Maingiye* é, Ss &
proposal submitted to the Board with refe to the following standards:- Sy §
continuously so as to achieve the level of pollutants to e i gkt Sisk ~3g $
Name of section C‘P“'".‘ Con!ml equlpmeﬂ ‘;Ol\“ nglN‘\‘xa)

4 ot Dust Suppressor.Water Sprinkler.Wind spm

Stone Crushing water sprinkler Breaking Wall,

2. Ambient air quality at the boundary of the industry/unit premiss:s shall be momtorcq and_rcporteg g’){ tg(i B(grdfegg)arlx
on quarterly basis: The Ambient air quality norms arc prescribed in MoEF gazctte notification no. /826(E). datcg:
1671109, Some of the parameters are as follows: N

a. Particulate Matter (jess than 10 micron) - 100 pg/m* (PM10 pg/m’ 24 hrs. bamg)

b. Particulate Matter (less than 2.5 micron) - 60 pg/m' (PM2.5 ng/m’ 24 hrs. basis)

¢. Sulphur Dioxide [SO2] (24 hrs. Basis) - 80 pg/m?

d. Nitrogen Oxides INOx] (24 hrs. Basis) - 80 pg/m?

e. Carbon Monoxide [C O] (8 hrs. Basis) - 2000 pg/m?

3. The industry shal} take adequate measures for control of noise level generated from industrial activities within the
premises less than 75 dB(A) during day time and 70 dB(A) during night time.

provide with each stack port hole with safe platform of 1 meter width with support & spiral ladder/
Stepped ladder with hand raj

lup to monitoring platform as per specifications given in part-111 emission regulation of CPCB.
In no case monkey ladder shail be allowed as stack monitoring facility.

5. The industry/unit shall make the necessary arrangements for control of the fugitive emission from any source of
emission/section/activities,

6. All other fugitive emission sources such as leaka

BES, seepages, spillages etc shal] be cnsured to be plugged or sealed or
made airtight to avoid the public nuisance.

7. The industry/ unit shall ensure all necessary arangements for control of odoyr nuisance from the
process within premises

industrial activities or

8. All the internal roads shai be made pucca te control the fugitive emissions of
transportation and internal movements, Good housekeeping
etc.

- particulate matter generated due 1o
practices shall be adopted to avoid leakages, Seepages, spillages

5. industry shall take cifective Sieps fUr exicmsive tice plaiitation preferably in 03 rows
minimum spacing of 2X2 meters within or around the industry/unit premises for gener,
conditions and as stated in below..

of the local tree Species with
al improvement of environmentaj

(Minimum nuiber of plants tu be planted by the nuie-123)

Addit ional Air condition:-

5- The stone crusher shall develop 10 meters wide green

6- I he stone crusher shajy mamtain the ambsent air Quality within the prescribed standards

7- The stone crusher shall instal] following air pollution control measures for control of air pollution as per standards in
Environmenta| (Protection) Rules [9%6 :-

(iv) Dust containment cum suppression system for the equipment

(v) Construction of wind breaking walls

(v1) Construction of the metal road within premises

belt all around the periphery to made as curtain for nearby fields.

Consent Xo: AW- 100245
‘\\\\-——
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Consent Urder

VI.F. Fomution Control Boara - Japaipur
Scheme No. 5, Plot No. 455/456,

455/456, Vijay Nagar Jahalpur
Jabalpur

Tele : 0761- 4042780,2647878

GENERAL CONDITIONS:

1. The non hazardous solid waste arresting in the industry/unit/unit premises sweeping, etc. be disposed off scientifically so as
not to cause any nuisance/pollution. The applicant shall take necessary permission from civic authorities for disposal to damping
site. If required. g

Non Hazardous Solid wastes:-

Type of waste Quantity Disposal
Scrap’ Plastic packing material wood. cand board, gunny begs etc Sale to anthorized party As Per CPCR.
MoEF Guide lines / Others

2. The applicant shali allow the staff of Madhya Pradesh Poltution C
upon the representation of credentials:

a. To mspect raw material stock, manufacturing processes, reactors, premises etc to perform the functions of the
Board.

ontrol Board and/or their authorized representatve

b. To enter upon the applicant’s premises where an effluen
be kept under the terms and conditions of this Consent.

<. To have access at reasonable times to an
Consent.

d. To inspect at reasonable times any monitoring cquipment or monitoring method required in this Consent: or,
¢. To sample at reasonable times any discharge or pollutants.

t source is located or in which any records are required to

y records required to be kept under the terms and conditions of this

3. This consent / authorisation is transferable in nature, in case of an

y change in ownership / management. the new owner
partner / directors / proprictor shall i

mmediately apply for the consent with new requisite information.

4. The issuance of this Consent does not convey any property rights in cither real or personal property or any cxclusive

privileges. nor does it authorise any invasion of personal rights, nor any infringement of Centrai, State or local laws or
regulations.

3. Industry shall install separate clectric metering arrangement for running of pollution control devices and this armangement
shall be made in such fashion that any non functioning of pollution control devices shall immediately stop electric supply to
thn e A el e T o1l —n dovriinaldas an

: 11 - 11 .. - 1l 4] 11243, Ay . ”: Ak amal T
producticn and shall remain tripped till such time unless the pellution control device/devices are made fanctiors!, The

record of electricity consumption for running of poliution control equipment shall be maintained and submitted to the Board
every month

6. This consent is granted in respect of Water pollution control Act 1974 or Air Pollution Control act. 1981 or Authorization
under the provisions of Hazardous and other Waste (Management & Transboundary movement) Rules 2016 only and does
not relate 10 any other Department/Agencies. License required from other Department/Agencies have to be obtained by the
unit separately and have 1o comply separately as per there Act/ Rules.

/. Balance consent/authorisation fee, if any shall be recoverable by the Board even at a later date.

%. The applicant shall submit such information, forms and fees as required by the board not letter than 180 day prior to the
date of expiration of this consent/authorisation

9. The industry/unit shall establish a separate environmental cell, headed by senior officer of the umit for reportng the
environmental compliances. The industry/ Unit shall submit environmental statement for the previous vear ending 3 1st
Matrch on ur before 30th September every year to the Board.

10. Industry shall obtain membership of Emergency Response Center of the Board if needed.

It Knowingly making any false statement for obfaining consent or compliance of consent conditions shall result in the
imposition of criminal penalues as provided under the section 42(g) of the Water Act or section 38 {g) of the Ar Act.

12. After notice and opportunity for the hearing, this consent may be modified, suspended or revoked by the Board in whole
or in part during its term for cause including, but not limited 10, the following -

(a) Violation of any terms and conditions of this Consent.

(b) Obtaining this Consent by misrepresentation of failure to disclose fully all relevant facts

(¢) A change 1n any condition that yequires Wemporary or permanent reduction or elimmation of the authonzed discharge.

13. On violation of any of the abuve-mentioned conditions the consent granted will automatically be taken as canceled and
necessary action will be initiated against the industry
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. . . | measures as per guide lines on Ofitrg) A% ]
{_The stone crusher shall install air pollution contro N “%‘ fy ’//

. ize gitti or fine dust

2- The stone crusher shall provide telescopic C.hUtc‘fOf drop of zer:) suidegline
3 The stone crusher shall provide dust ext‘racuon ‘1‘0; S;:z‘::;%gfv (g)f dust into nearby fields
) : houndary wa , ! )

4- The stone crusher shall construet ¥ ¥y
5‘ {_fl? ; o ; gmsh er shall develop 10 meters wide green belt all ‘aro}:md the pte)nghfrl}]/ ;:r(rir;ade as curtain for

e g et ient air quality within the prescribed standar

6- The stone crusher shall maintain the ambient air quality A ] .

: e T asures for control of air poliution as .

7- The stone crusher shall install following air pollution control measures po PEI Standiyg, .‘
Environmental (Protection) Rules 1986 :- i )

(1) Dust containment cum suppression system for the equipment

(V) Construction of wind breaking walls

(V1) Construction of the metal road within premises

nearb\_, ﬁ“\\:

Consent/authonzation as vequired under the  Water (Prevention & Control of Pollution) Act,1974 | The Air (Prevention &

Control of Pollution Act,1981is granted to your industry subject to fulfillment of all the conditions mentioned above. For
renewal purpose you shall have to make an application to this Board through XGN at lcast Six months before the date of
expiry of this consent/anthorisation. The applicant without valid consent

(for operation) of the Board shall not bring in to use
any outlet for the discharge of effluent and gaseous emission.

For and on beh
M.P. Pollution Control F

i W
N Mﬂ'\."\..
{ w,, N
c wtidtg "oml 234

) Ve [l

<
o
. ‘ ALOK KUMAR JAIN
(Organic Authentication on AADHAR from UIDAI Server) Regional Officer
TPAV # KWTB76JDWU

Cunsent Nu: AW-100248
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% LIFE Consent M.P. Pollution Control Board - Jabalpur
ﬂ Order Scheme No. 5, Plot No. 455/456,
N Evmonment N 455/456, Vijay Nagar.]abalpm-

Jabalpur
Tele : 0761- 4042780,2647878

Uuwart}myfﬂlﬂ/mz:i Consent No:AW-116802

To.
®  The Occupier,
M/s. Majid Khan (Bolder Mine - 0.889 Hect.),
Village - Baniyatola (Kayadi), Teh.-Waraseoni,
Distt.- Balaghat,

Subject: Grant of Consent to Operate under section 25 of the Water (Prevention & Control of Pollution) Act,1974 under section 21
of the Air (Prevention & Control of Pollution) Act,1981

Your Consent to Operate Application Receipt No. 1301439 Dt. 25/09/2023 and last communication received on
Dt.25/09/2023

Ref:

" With reference to your above application for consent to operate has been considered under the aforesaid Acts and existing

rules therein. The M. P. Pollution Control Board has agreed to grant consent up-£e-82/08/2028 subject to the fulfillment of the
terms & conditions, enclosed with this letter and-

SUBJECT TO THE FOLLOWING CONDITIONS :-

a. Location: Kh. No.172/1,172/2,172/3 & 173 Area 0.889 Village - Baniyatola (Kayadi), Teh.-Waraseoni, Distt.- Balaghat,

b. The Mining Lease Area: 0.889 Hect
c. Product & Production Capacity:
Product Qty / year
Mining of Bolders 4560 Cubic Meter
Foramy change in above industry shail obtain fresh consent from the board.

The Vahdlty of the consent is up to 02/09/2028 and has to be renewed before expiry of consent validity. Online application
through XGN with annual license fees in this regard shall be submitted to this office 6 months before expiry of the

consent/Authorization. Board reserves the right to amend/cancel / revoke the above condition in part or whole as and when
required.

Enclosures:-

* Conditions under Water Act
- * Conditions under Air Act

* General conditions

s
€ sinsr ot Signature N} rified (ST

D| itally Signed ‘(\J
JAIN,SE,
Dale 26/10/20d3 11:15:48 AM ALOK KUMAR JAIN
(Organic Authen!icaﬁon on AADHAR from UIDAI Server) Regional Officer
TPAV # UNPBIF4311
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| The daily quantity of trade effluent of the unit <hall not exceed 0.000 KL/day, and the daily quantity of sewage of the un,

shall not exceed 0.500 KL/day

2. Trade Effluent Treatment:-

The applicant shall operate and maintain effluent treatment sys
the same properly to achieve following standards-

tem as per the proposal submitted to the Board and maintain

pH Between 55-9.0 DS Not exceed 2100 mg/l.
Suspended Solids Not exceed 100 mg/1. Chlorides Not exceed 1000 mg/l.
BOD: Days 27 °C Not exceed 30 mg/l.

CcoD Not exceed 250 mg/l.

Oil and grease Not exceed 10 mg/l.

For other parameters general standards of discharge as notified under EP Act 1986 shall be applicable.

3. Sewage Treatment :- The applicant shall operate and maintain sewage treatment facility to achieve following standards-
pH Between 5.5-9.0
Suspended Solids Not exceed 100 mg/l.
BOD 3 Days 27 °C Not exceed 30 mg/l.
COD Not exceed 250 mg/l.
Qi and grease Not exceed 18 mg/t.
fecal coliform Not exceed 1000 MPN/100 ml
"Sr | Water Code (Qty in kipd - Kilo Ltr per Day)| WC: 4000 WWG:0.500  Water Source | Remark
1 | Domestic Purpose 1.000 0.500 | Tankers
2 | Spray in Mines | 3.000 0.000 Othet o

4. The effluent shall be treated up to prescribed Standards and reuse in the process, for cooling and for green belt
devolvement/gardening within premises. Hence zero discharge condition shall be practiced. In no case treated effluent shall
be discharged outside of industry/unit premises.

5. Water meter preferably electromagnetic/ultrasonic type with digital flow recording facilities shall be installed separately
for category wise consumption of water for Industrial cooling/boiler feed, mine spray, process & domestic purposes and
data shall be submitted online through XGN monthly patrak/statements. The industry/unit shall also monitor the weated
wastewater flow and report the same online through monthly patrak/statements. *

6. Any change in production capacity, process, raw material used etc. and for any enhancement of the above prior
permission of the Board shall be obtained. All authorized discharges shall be consistent with terms and conditions of this
consent. Facility expansions, production increases or process modifications which result new or increased discharges of
poilutants must be reported by submission of a fresh consent application for prior permission of the Board

7. All treatment/control facilities/systems installed or used by the applicant shall be regularly maintained in good working
order and operate effectively/efficiently to achieve compliance of the terms and conditions of this consent

8. The Consent does not authorize or approve the Construction of any physical structures or facilities or the undertaking of
any work in any water course or within its high flood level (HFL) area

9. The specific effluent limitations and pollution control systems applicable to the discharge permitted herein are set forth as
above conditions.

10. Compilation of Monitoring data .

i. Samples and measurements taken to meel the monitoring requirements specified above shall be representative of the

volume and nature of monitored discharge.

ii. Following promulgation of guidelines establishing test procedures for the analysis of pollutants, all sampling and

analytical methods used to meet the monitoring requirements specified above shall contorm to such guidelines uxﬂgss .

otherwise specified sampling and analytical methods shall conform (o the latest edition of the Indian Standard specnﬁ‘c-fmonsf

and where it is not specified the guidelines as per standard methods for the examination of Water and Waste latest edition 0
Consent No:AW-116802
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Consent M.P. Pollution Control Board - Jabalpur
o Scheme No. 5, Plot No. 455/456,

Order 455/456, Vijay Nagar. Jabalpur

Jabalpur

Tele : 0761- 4042780,2647878
the American Public Health Association, New York U.S.A. shall

be used. -

iii. The applicant shall take samples and measurement to meet the monthly requirements specified above and report online
through XCN the same to the Board.

i1. Recording of Monitoring Activities & Results-

i. The applicant shall make and maintain online records of all information resulting from monitoring activities by this
Consent.

ii. The applicant shall record for each measurement of samples taken pursuant to the requirements of this Consent as
follows:

{t} The date, exact place and time of sampling

(ii) The dates on which analysis were performed
(iii) Who performed the analysis?

(iv) The analytical techniques or methods used and
(v)The result of all required analysis

iii. If the applicant monitors any Pollutant more frequently as is by this Consent he shell include the results of such

monitoring in the calculation and reporting of values required in the discharge monitoring reports which may be prescribed
by the Board. Such increased frequency shall be indicated on the Discharge Monitoring Report Form.

= iv. The applicant shall retain for a minimum of 3 years all records of monitoring activities including all records of

Calibration and maintenance of instrumentation and original strip chart regarding continuous monitoring instrumentation.

The period of retention shall be extended during the course of any unresolved litigation regarding the discharge of

pollutants by the applicant or when requested by Central or State Board or the court.

12. Reporting of Monitoring Results:-

Monitoring Information required by this Consent shall be summarized and reported by submitting a Discharge Monitoring
report on line to the Board.

13. Limitation of discharge of oil Hazardous Substance in harmful quantities:-

The applicant shall not discharge oil or other hazardous substances in quantities defined as harmful in relevant regulations
into natural water course. Nothing in this Consent shall be deemed to preclude the institution of any legal action nor relive
the applicant from any responsibilities. liabilities. or penalties to which the applicant is or may be subject to clauses.

14. Limitation of visible floating solids and foam: . ‘
During the period beginning date of issuance the applicant shall not discharge floating solids or visible foam.

15. Disposal of Collected Solid waste/sludge-
All hazardous waste/sludge shall be disposed of as per the Authorization issued under Hazardous & other waste (M&TM)
Rules 2016. And/other Solids Sludges, dirt, silt or other pollutant separated from or resulting from treatment shall be

disposed of in such a manner as to prevent any pollutant from such materials from entering any such water Any live fish,

Shall fish or other animal collected or trapped as a result of intake water screening dt treatment may be returned to eaters
body habitat.

16. Provision for Electric Power Failure-

The applicant shall assure to the consent issuing authority that the applicant has installed or provided for an alternative

electric power source sufficient to operate all facilities utilized by the applicant to maintain compliance with the tenns and
conditions of the Consent.

17. Prohibition of By pass system of treatment facilities-

The diversion or by-pass of any discharge from facilities utilized by the applicant to maintain compliance with the terms
and conditions of this Consent in prohibited except :

i. where unavoidable to prevent loss of life or severe property damage, or
ii. Where excessive storm drainage or run off would damage any facilities necessary for compliance with the terms and

conditions of this Consent. The applicant shall immediately notify the consent issuing authorities in writing of each such
diversion or by-pass in accordance with the procedure specified above for reporting non-compliance.

18. Industry/Institute/mine management shall submit the information online through XGN in reference to compliance of
consent conditions.

" Additional Water condition:-

Consent No:AW-116802
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& CONTROL OF POLLUTION) ACT 1981 .

CONDITIONS PERTAINING TO AIR {PR.EVENT ION

1. The applicant shall operate and maintain air pollution control sy
standards:-

stem to achieve the level of pollutants to the follovnng

ed to the Board re
2. Ambient air quality at the boundary of the industry/unit premises shall be monltoret(ii ;:;:I:)enp:(r)t ey dateg:;larlv
on quarterly basis: The Ambient air quality norms are prescribed in MOoEF gazette no
16/11/09. Some of the parameters are as follows:
a. Particulate Matter (less than 10 micron) - 100 pg/m?® (PM10 pg/m® 24 hrs. basis)
b. Particulate Matter (less than 2.5 micron) - 60 pg/m* (PM2.5 pg/m* 24 hrs. basis)
c. Sulphur Dioxide [SO2] (24 hrs. Basis) - 80 pg/m®
d. Nitrogen Oxides [NOx] (24 hrs. Basis) - 80 pg/m?
e. Carbon Monoxide [CO] (8 hrs. Basis) - 2000 pg/m3

3. The industry shall take adequate measures for control of noise level generated from industrial activities within the
premises less than 75 dB(A) during day time and 70 dB(A) during night time.

4. Industry/Unit shall provide with each stack port hole with safe platform of 1 meter width with support & spiral ladder/

Stepped ladder with hand rail up to monitoring platform as per specifications given in part-III emission regulation of CPCB.
In no case monkey ladder shall be allowed as stack monitoring facility.

5. The industry/unit shall make the necessary arrangements for control of the fugitive emission from any source of
emission/section/activities.

6. All other fugitive emission sources such as leakages, seepages, spillages etc shall be ensured to be plugged or sealed or
made airtight to avoid the public nuisance.

[
7. The industry/ unit shall ensure all necessary arrangements for control of odour nuisance from the industrial activities or
process within premises

8. All the internal roads shall be made pucca to control the fugitive emissions of particulate matter generated due to

transportation and internal movements. Good housekeeping practices shall be adopted to avoid leakages, seepages, spillages
etc.

9. Industry shall take effective steps for extensive tree plantation preferably in 03 rows of the local tree species with

minimum spacing of 2X2 meters within or around the industry/unit premises for general improvement of environmental
conditions and as stated in below..

(Minimum number of plants to be planted by the unit:-125 Nos. )
Additional Air condition:-

1- Mine shall adopt wet drilling method to carry out drilling operation.
2. curtaining of site shall be down using appropriate media.
3. Transportation of material shall be done in covered vehicle

4. Water sprinkler shall be provided to avoid dust generation during material unloading.

5. The muck pile shall be sprayed with water prior to loading .

6. Dense plantation shall be carried out all around the quarry lease area in barrier zone of 7.5 m @ 45 Trees / Hectare.

7. Control blasting shall be carried out in such a manner that there shall be no heavy vibration, fly rock problems may come
up. The secondary blasting shall be totally eliminated with the help of hydraulic rock breaker.

8. Regular wetting/sprinkling of haul road & transportation road shall be carried out by tankers.

9. Proper & regular maintenance of the vehicles shall be under taken to suppress the frictional noise. 10. Over loading shaii
be avoided.

Consent No:AW-116802
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/ GENERAL CONDITIONS:

1. The non hazardous solid waste arresting in the industry/unit/unit premises sweeping, etc. be disposed off scientificaily so as

not to cause any nuisance/pollution. The applicant shall take necessary permission from civic authorities for disposal to dumping
site. If required.

Non Hazardous Solid wastes:-

Type of waste Quantity Disposal

Scrap/ Plastic packing material wood, card board, gunny begs elc Sale to authorized party/As Per CPCB.
MoEF Guide lines / Others.

2. The applicant shall allow the staff of Madhya Pradesh Pollution Control Board and/or their authorized representative,
upon the representation of credentials:

a. To inspect raw material stock, manufacturing processes, reactors, premises etc to perform the functions of the
Board.

b. To enter upon the applicant’s premises where an effluent source is located or in which any records are required to
be kept under the terms and conditions of this Consent.

c. To have access at reasonable times to any records required to be kept under the terms and conditions of this
Consent.

d. To inspect at reasonable times any monitoring equipment or monitoring method required in this Consent: or,

e. To sample at reasonable times any discharge or pollutants.

3. This consent / authorisation is transferable in nature, in case of any change in ownership / management, the new owner /
partner / directors / proprietor shall immediately apply for the consent with new requisite information.
4. The issuance of this Consent does not convey any property rights in either real or personal property or any exclusive

privileges, nor does it authorise any invasion of personal rights, nor any infringement of Central, State or local laws or
regulations.

5. Industry shall install separate electric metering arrangement for running of pollution control devices and this arrangement
shall be made in such fashion that any non functioning of pollution control devices shall immediately stop electric supply tc
the production and shall remain tripped till such time unless the pollution control device/devices are made functional. The

record of electricity consumption for running of pollution control equipment shall be maintained and submitted to the Board
every month

6. This consent is granted in respect of Water pollution control Act 1974 or Air Pollution Control act, 1981 or Authorization
under the provisions of Hazardous and other Waste (iVianagement & Transboundary movement) Rules 2018 only and does
not relate to amy other Department/Agencies. License required from other Department/Agencies have to be obtained by the

unit separately and have to comply separately as per there Act / Rules.

7. Balance consent/authorisation fee, if any shall be recoverable by the Board even at a later date.

8. The applicant shall submit such information, forms and fees as required by the board not letter than 180 day prior to the
date of expiration of this consent/authorisation

9. The industry/unit shall establish a separate environmental cell, headed by senior officer of the unit for reporting the

environmental compliances. The industry/ Unit shall submit environmental statement for the previous year ending 31st
March on or before 30th September every year to the Board.

10. Industry shall obtain membership of Emergency Response Center of the Board if needed.

s
11. Knowingly making any false statement for obtaining consent or compliance of consent conditions shall result in the
imposition of criminal penalties as provided under the section 42(g) of the Water Act or section 38 (g) of the Air Act.

12. After notice and opportunity for the hearing, this consent may be modified, suspended or revoked by the Board in whole
or in part during its term for cause including, but not limited to, the following :

(a) Violation of any terms and conditions of this Consent.

(b) Ubtainung tius Consent by misiepieseniation of failuic to disclose fully all relevant facts

(c) A change in any condition that requires temporary or permanent reduction or elimination of the authorized discharge.

13. On violation of any of the above-mentioned conditions the consent granted will automatically be taken as canceled and
necessary action will be initiated against the industry.

Consent No:AW-116802

This Certificate generated from xgn.mp.nic In are valid and does vol require physical signatures the certtficote can be validated online from xgn.mp.nic.in using “TPAV" Aumoe Page:3/0

30




t M.P. Pollution Cqp, g Y]
’w:--" RUA | ;FE Consent Scheme "‘3:\5‘; E ' 4?
em————— (81 \ 54
'M‘] g\\\rﬁl ‘,:'..‘::'._3'\ W . ordef 455’456, Vijay;:\ g 5 E; }
- - Erwarcnment ameite & d E
‘:"‘-JA- Tele : 0761.- 4042.";;? éfg ﬁf;—'ﬁ
L“" e ——— \}‘Qj ' ‘.-f E
TR e T B g«
Additional condition:- 0 E g E‘
A
|- This consent in no way be taken as a measure of proof that Mine have not violated the provisions of this Act at any % L
time in the past.

2. Mine shall ensure compliance of all the conditions mentioned in Environmental Clearance order issued by SEIAA
3. Mine shall comply the provisions of all the relevant Acts/Rules/Directions/Guidelines issued by
MnFF/CPCB/MPPCB time to time as required and if applicable . ) o

4. Mine shall comply the Directinns/ Orders issued hy Han’hle Supreme Conrt/ High Conrt/ NGT time to time in the
relevant Writ Petitions.

5. The mining activity shall be done manually and / or by semi mechanized method

6. Mining shall be done as per approved Mining Plan submitted by the mine

7. Mine Shall provide barbed wire fencing all around the quarry lease area & install the sign board of danger /
prohibited area at the entrance of quarry area.

Consent/authorization as required under the Water (Prevention & Controi of Poifutionj Act,i974 , The Air
(Prevention & Control of Pollution) Act,1981is granted to your industry subject to fulfillment of all the conditions
mentioned above. For renewal purpose you shall have to make an application to this Board through XGN at least Six
months before the date of expiry of this consent/authorisation. The applicant without valid consent (for operation) of
the Board shall not bring in to use any outlet for the discharge of effluent and gaseous emission.

For and on behaif of
M_.P. Pollution Control Board

N N
( -

‘) winde® "o o0 L 04 < 1(

- i ALOK KUMAR%MN
(Organic Authentication on AADHAR from UIDAI Server) Regional Oflicer
TPAV # UNPBIF4311

Consent No:AW-116802

sing “TPAV™ Number.
This Certificate generated from xgn.mp.uic.in are valid and does not require physical siguatures. the certificate can be validated anline from xgn.mp.nic.in using Tl !

hgc:ﬁ’ﬁ

31



Bl Uq O 0761-2421356

. AY. a8, AT s Qs AA. erav & grg Fear
&35 rhdgmjab@mp.gov.in

T AT goE SRR (5]
. — 482001
AT FraTe, ST (A.9.)

swie Y70 @R A, 2018 SaeR, ReAF 20 ) 0 oy,

/

NAN AT Wi

gfa- At mfSe @

9dr- Sg& die aRmafRAae
forerr- sretmaTe (7.9)

) IEADHS GelsT T & feqHleet & qaer #|
s - 1. SR HelFe (W) & F.2712/@ /g, T /2017-18
STeelqY, feearh 22.05.2018
2. IRFGHL & HAT & o1 o fEAiaw 21.12.2018
(-
I favaiddla @efda oo & IRy d. 4 3fFT B qanr @
ThIH IMH HE dgEd aRIAGH! el JTeTare @aE’T wAd 172/1-2-3, 173, 176,
521 Yhel 0.8890 garedX &1F W WSl YeuR Ic@iAucer @A &hH & ar
il seiHles ¢ wedd @1 a1 g

3Fd Wil THIA &1 ¥ AeTor i 23.12.2018 &7 3refgeares
- Fall ZarT fRaT I i AW 9T wfe R 1996 ¥ Rawd2 & mRa
JIagTel & dgd Weld Th1A fAeaATafad od 3R segafed & S -
1. U @dd A e a¥ 2018-19, 2019-20, 2020-21, 2021-22 T§ 2022-23
d& & fau 3g grem
2. @eAsT i, quriedfd & gHE @ Gk 03.09.2023 &1 3@y dr wAty
F vgd forad fav sifeda 3o W dgefea & og ot & &5 & 7 120
festt & ugd yedd & Sedd
3. werd &1 aigus 6 N @ 3i8s gl g Ay ditur wider AuH 1996 & HIH-
30 (24) &1 grds fohdr Sl 3ifaard g

T A



2

. @ A A IeUeA H AT qdadt AR e T @ 3fRE @ w
yafdd fHaHTaR QX6 HeAdY HIAT S|

Ag. ator @iasr fFad 1996 & faa-42 (6)(%) IER facdar geamnfa &
e gafad (AaAEER S T S

o # WA Wi AT W FRA & e R 9W sw i
qEeeR Welsl THIA 6 Uah Uid 396l @ W Rud srdor & 3Rad &9 &
I MY & Wi & WA Ja49dh IT Hod s JdieeR gied o & @= O
ES0d gaed Fraft @1 val @1, A 3ud o gfafeer Sraeaas ¥ ucey
A, %wwmm@ﬁmmasmmmwl

o

Q')

fiear g8 STl & & et FOAear SRiagr @ sraef|
HoldoT - WeAel ThHIHA I U G|

A~
P

CED /@t .. 12018 EECEICTICT
afafaf-
| 1. FolFe (WiAs emn) el aremEe, Jegyee & 3R AT @
FhA @1 U Gl Holved o 3Taeds HIdarl g aia|
2. 4t HAT AHT, IRFLH - I~ FIRT FAlAl, AR A3 el RBeearsr

T IR g IR F

g

gareae AT gur alaws
SEIREEIRICRCEL N

33




‘ .. Q/
% ot
B 8 )\
1% FAEY SN
% &%\7?.; mmﬁgﬁw
_% oy mmhw.mgxm.u.)
\\\ N ® f
\ B ; st/ ETA/A/E SHRI MAJID KHAN
\ - gaq S I@q
Sost- @ad A AT 38467 ™ 30,07 ,2023

3}’3‘“‘_ W‘a“?"a"? )‘3'?3'“ g'“ﬂ s, & v e, R o @l a1y, /mdwex., e BALAGHATS HI&T
T N ADITIS G 2023 ® Te A/ MR, SHRI MAIID KHANTY fSIR | BALAGHATIET VARASIVANI
TH KAAYADIII WW]'ZI_H::‘[ﬁ;& |7_‘,W().88‘X)mmw Stone = mm ;

F R ARE IR A BRAKISHORE RAHANGDALL SRIS® WA Seafaaes ¥ e aroiel daR @1 78 2,
’ A E?Wm <

hor @feret ovaar 1906 % vt 42 @) *%wnlstaam%gw@aiﬁrﬁ%

r AL

5
7.9, 7o @A far 1996 & Rraw 42 ) A i et 35 31t e e v reaite et R el
Tt At el ot & aredter gayr-.

wﬁmwmmm.mmmmmmﬁmm-mwmmwww
mqmwuﬁwmmﬁmﬁmw%.

2 mwmmmmmamauasmmmasmﬂmmmmmmmmﬂm
%luﬁwm%#rmmmmtsﬂawﬁévmuﬁwm&mwmmmm,

IGEGES
] mmmwaﬁammmmﬁmmmmmmmmMmmm
WS TG 1996 T The Metallferous Mines Regulations 1961

2, Ms?rFRtRﬁ%mm%wm#aﬁmm%mmmawﬁu@aﬁmwta’r
$H WA AT T HJAG eeplel TSI & T A FT ST,

3.wgzmmrmaﬁaml9%$mg@xwamm@mmﬁmmm. A=
& Ha T SeufAueer 3y fares Raid F 5 a6 & ford ent e

mgggﬁm 1996 asﬁmmz(mmmwmmsaﬁﬂmaimmmﬁwq&m@

] mmym*mmmﬁmmmmmﬂmb

a9 HAANCT Wit ScTGe AT S ST (5T e/ z)
ERCEL 4560 CUBIC METER
TEdTat | 4560 CUBIC METER
| g a§ 187 CUBIC METER
EEREL 1425 CUBIC METER
| A 1216 CUBIC METER

171,71,

la ,) ,; I ,p

ls

iy

'y

4

w U

I TGN T B & 1 Refidh 10.8.2011 HefoR HJafReet Weter Qhorery # e wrRa s A gy A e, @
i ot 3 searea A 7l m%%mmmmmwﬂmmmmm
TP @ Hgay fAare s faar S,

. AR BPR TG, T JU1 A A Heg S RT3 & Sierdier G srepmtag, wor dafte
FFATS uTw T ST ifavard g, « e a

3. GRS WA H IR T A, . A Sea e JqARA -STQHT FRRIAOT 4N TR ey Y 1€ rematiy et

A A A N _YATH A D, A 3T v |

4 ;zz;mmﬂ;m wipd & @ & Shd o, .G TR T e FTe, Wy, &) S Y. o, Ravé v

5. ugmgn'réa Stone WS & war v S Ter &,

6. FEUERI 7Mor @At v 1996 ¥ fovaat 42037) (6) HTARFAA G T 75000 FoRATER St Y s @,

y 7 uﬁamﬂmmmm&m:nmwmémfturmt/, A TEFH AT & HeJAeet A A FH R

L= A &

e
(]

- o

A UG TR U Ui 30N & W Rug
m%mmmmmwﬁimﬁ;m#m
PM

B T e 0

R A S



’/ Iy

L)

]

UL LT LN

¥

i

i T T

Mining Plan (Renewal) fo

MINING PLAN F

¢ Kaydi Crusher Stone Quarry in Village- Kaydi, Tehsn.‘\:'
\ ! i
Dist.-Balaghat, of Shri N.l’zﬂifl_lfhitl

Balaghat (Arefi;()f_i}g‘_) Hect)

)

OR KAYDI CRUSHER STONE QUARRY LEASE
(CASE OF RENEWAL)

(FOR MAKING GITTI BY CRUSHER)
VILLAGE KAYDI
TEHSIL WARASEONI
DISTRICT BALAGHAT
STATE MADHYA PRADESH
MINERAL . CRUSHER STONE
KHASRA NO : 172/1,172/2,172/3 & 173
AREA : 0.889 HECTARE
MAX. PROP. PRODUCTION : 4560 m3/Year
LEASE PERIOD - 10 YEAR’S (As Per Renewal Order)

(From 04.09.2023 To 03.09.2033)

PREPARED UNDER RULES 42 (C) OF MPMMR, 1996

LESSEE:

SHRI MAJID KHAN

ADD- WARD NO. 15, NEHRU CHOWK WARASEONI

DISTRICT -BALAGHAT [M.P.]

PREPARED BY:

BRAJKISHOR RAHANGDALE
RQP/DGMMP/163/2016
VALID UPTO 28.07.2026

ADDRESS- MOTI NAGAR, W.NO. 25

DIST-BALAGHAT (M.P.)

Mob. No. - 9009804027

AUGUST -2023

Signature v Beaikishor Aihangdale
Digitally Signe: Shrf RgF 1 RQP/OGNMP [163/2010
Narnawre

Date: 8/16 36:41:32PM

35

o
Ap

e

. CH




e«r

47

Ly

i7

Dist.

\

A (Renewal) for Kaydi Crusher Stone Quarry in Village - Kaydi, Tehsil-Waraseoni,
~B§lagl‘\>§‘t19f -"Shri Majid Khan, Balaghat (Area:0.889 Hect.)
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1 Consent Letter of Lessee ] » —
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3 Boundary Pillars Certlhtate A ‘i v 3. ; i
4  DGMS Certificate N ) , jr 4 | 48
5 CemifictebyRQP 5 49
6 RQP Certificate - | - 6 o “L; N 50 |
7 | Copy of Renewal ( Order o o } 7 51'52
8  Transfer Order Letter 8 | 53
~ 9 OldSanction Order 9 54-55
10 Copy ofﬁ(ﬁgreement/Lease Deed | 10 56-60
11 Khasra Panchshala ! 11 | 61-64
12 Copy of Last Approved Mining Plan | 12 | 65-72
13 Copy of Old Environment Clearance | 13 72-74
14 Production Details of last 5 yr's 14 | 75-79
15 | Copy of recording affidavit 7.5m barrier zone 15 80-82
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g
plan (Renewal) for Kaydi Crusher Stone Quarry in Village- Kaydi, Tehsil-Waraseoni,
Dnst. Balaghat, of ShriMajid Khan, Balaghat (Area:0.889 Hect.)

MINING PLAN FOR DIC STO UARRY

VILLAGE-KAYDI, TEHSIL-WARASEONI, DISTRICT-BALAGHAT(M.P.)

A : 0.889 TARE

CHAPTER -1
- GEN INFORMATION
1.1:- Lease Details

“Name of Lessee Shn Majid Khan -
Address OfLessee - ‘ ‘Ward No. 15, Nehru Chowk Waraseom Dist.- Balaghat (M P) )
ypeoflessee | Quamylesse -
Name of Quarry y Lease ' Kaydi Crusher Stone Quarry lease ( for makmg glttx through crusher) ‘
Swe  Madwapradesh -
District ' Balaghat ]
Tehsil T R
“Village | Kaydi — |
Lease Areain Hectare | 0889 — |
Forest Aré&’iﬁiéct’ar??@”""” e "-#**;

“Name of Minerals ﬁone (Basalt Rock) (for makmg gitti through crusher)

' The stone will be used mainly for the purpose of construction of roauﬂ
' i B | metal,house building materials etc. - \
_ Information about ROM sizing & sorting will be done at mine site ‘
_mineral processing: | ,

"Tlrs'eﬁci)Af#Minerals

Grant/ renewal order no and date

From To Lease deed execution date

04/09/2023| 03/09/2023| After mining plan approval

; Initial: kr./lSO/khanu/ZOZB, Balaghat
 dated 15/02/2023
Extension: J i

{

As per District Mining Office Department Balaghat has been issued renewed LOI vide letter no‘
| kr./150/khanij/2023, Balaghat dated 15/02/2023. o

1.3:-Mini lan Submission Criteria Detail
[ Type of Document T Mining plan (Renewal) |
Reasons for modification (if appllcable) NA
Proposed Period o_f Document 05 YE_AR_S_[ER_QM 20%_{ 24 to 2027 28) B
Underthe rule of o | 42COF MPMMR 1996
A\
. TN e
Signature v T NZIRC -
. . i Brajkisfior Rahangdale
‘r?liagr'rtgzrgl ne shrPARe 4 &klgﬂsMMp/ms/zme

w

38

R LG o 4 I S

rulide 2PN

T AT AP



I — =
village- Kaydi, Tehsil-wara“
(Area:0.889 Hect.)

ydi Crusher Stone Quarry in
f Shri Majid Khan, I}E_lf.g_l_‘fi

W

Mining Plan (Renewal) for Ka
Dist.-Balaghat, 0

1.4:-Approval of inin n
~period | o
~ 5 1 Letter number Date From To Typgoocfu/:‘l:s:t)val
L No- | T OE 708730, ’ 2022-23 | Modified Sch
1 Last Modified Scheme of Mining/ 05/08/2021 2018-19 | 2022- 0 lflsl‘..c eme.
was approved by DGM Regional oL inHE
Head Office Jabalpur vide letter |
no. 8301 /khanij/N.Kr.- |
1566/2011-22,Jabalpwr | | | -
1.5:- Transfer of L Ar :-
S.N. Transfer oflease Date of execution of Name of Transferor ‘
~ deed Number - transfferleasedggd_ _ -
1 1 B - - Late Smt Shabana Khan

:- Mine tio tail

A_T"()Aposheet Number: | Area falls in Survey of India Toposheet No. 64 C/1

1.7: Location of boundary Pillars

' Boundary Pillars No. Pillar Latitude Pillar Longitude |
(DD:MM:SS) (DD:MM:SS) ,'
A 21°47'25.38"N 80°4'49.36"E |
L B 21°47'24.05"N 80° 4'49.09"E
C 21°47'23.08"N 80°4'50.73"E |
Co-ordinates D 21°47'22.30"N 80°4'50.36"E |
of Boundary E 21°47'22.17"N 80°4'50.74"E |
Pillars  F 21°47'22.34"N 80°4'50.91"E
| G 21°47'22.14"N 80° 4'51.54"E
| H | 21°472188'N | 80°4'5151'E |
| 21ea72152°N | 80°4'5534°B
] 21°47'2243'N | 80°4'SS37°E
K 21°47'24.35"N | 80°4'51.04"E

\\
o N

i N "\\""‘l
Slgnature ¥ () Brajks (k/ﬁfﬂ.!:mgdu\c
Digitally Sine Shrf e 5 SOGMMP [ 163/ 2016

Narnawre /4
Date: 8/16/2023 6:41:32 PM
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4Plan (Renewal) for Kaydi Crusher Stone Quarry in Village- Kaydi, Tehsil-Waraseoni,
Dist.- Balaghat of Shrl Ma]ld Khan Balaghat (Area: 0 889 Hect]

1.8:R ni lified p ail-
'SN. Prefi  Name | RQP ’ Registration | 7 Address | Mobile no. | Email
X - Registrati | sValid upto |
ons !’ I
- . No. = L N B
1 Mr. Bra1klsh01 RQP/DGMMP 28 /07/2026 Mothagar, 1 9009804027 bri82@rediff
Rahangdale /163/2016 WNo.25 | | mail.com
District-
Balaghat
. W SO S B (M.P) I
\
\@“ “
Signature vaj . ﬁnhgnqd:ﬂc
Digitatty S Shrifage 6 mump/ms/zmb
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Ny
i Crusher Stone Quarry in Village- Kaydi, Tehs).,, &

Ay
i Majid Khan, Balaghat (Area:0.889 Hect)

Kayd
o Plan (chewal) for
Mining _Balaghat: of ASl.‘F

PTER -

2.0 GEOLOGY AND EXPLORATION:

2.1: Geology
2.1.1: TOPOGRAPHY

Terrain :lzopograbhically;the lease area_fs—having flat sloping topography area slope towards |
NW direction. Highest elevation of the Q.L area is 309m above MSL towards SE part |
& lowest elevation is 307m. towards NW part of the Q.L area. Difference between |
highest and lowest elevation of the area is_2m.

COOLVOLVLVOLLWLLLLLLLL,LL L1

(&)

‘o U

1)

e W v U

Relief:
 Highest Level (m) from MSL* Lowest Level (m) from MSL* | Average Level (m) from MSL*
309 307 308
Drainage Pattern* ‘ Order of Stream* Minimum Distance of Stream from Lease Area |
| | (m)* |
' Dendritc ' Order-1 150m
2.1.2: Details of Physiographic features and Infrastructures available in and around
the lease/blockarea:
' Description ' Location if Distance from boundary |' Remark ifany
existing periphery in kms, if 5
within the existing outside the }
lease/block | lease/block area. ‘
- area. (within 5.00Kms) l
River/Nalla/Reservoir | Nil Canal is 0.19km towards fr
B - | south. B ]
Public road (Tar road, Nil 0.255km towards South ' Tar Road ;
' card 1 |
jread) =~ 000 — e B _|
 Railwaytrack Nl |0305kmtowardssouth e |
Human settlements | Nil [ Barbaspur is 0.2km towards ! '
. __jmorth
Archaeological I'Nil Nil |
| monuments/places of | ‘
' worship/public ! ; i
' utilities etc. | S N S
| Wild life sanctuaries / | Nil Nil |-
National Parks

i’

s LAy

el ' NN

TN
N\ Zeganl -

Signature v Beaikistior Kah dngdals

Digitally Signe shrifage 7 SOGMMP / 163/ 2016
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Date: 8/16 36:41:32 PM

41



/

’

£

Aning Plan (Renewal) for Kaydi Crusher Stone
D?sL-Balaghat, of ShriMa

agel®

Quarry in Village- Kaydi, Tehsil-Waraseoni,
jid Khan, Balaghat (Area:0.889 Hect.)

' Coastal Regulation Zone | Ni] | Nil | -
| (CRZ) s | |
Power transmission Nil | nil
' lines/telephone lines | 5
Firing range - Nil I Nil
_ Ordinance factory - Nil Nil
- Grazingland/bural | Nil Nil
ground or 1‘
_ cremation ground |
_AnyOtherspecify [N | N0
Particulars | Distance from lease boundary in kms_ o
_Nearby Village ( 3.0km towardsnorth N
Nearest Railway station | Waraseoni is 5.0 Km._ S
NearestAirPort | jabalpur250km.
Distance of NH/SH from | The lease area can be approached from Balaghat by metal road
lease Balaghat-Waraseoni metal road(M.P)
area S

2.1.3: Regional Geology:

The regional succession as follows:

General: The areas covered as per investigation are not contiguous and the rock types met with
are of varied nature. A generalized geological sequence as worked out by is given below:

LWL LLLLLLLLLLLLLLL LTI

J

Recent to Sub-Recent Alluvium Laterite and Bauxite

Late Cretaceous Deccan Trap Plateau basalts

Cretaceous Lameta Beds Gritty felspathic sand stone and
Limestone

Unconformity

A Bichua Dolomite marble, calcgneisses

R Formation calc-schist

C Junewani Biotite-muscovite schist

H formation and quartz-biotite granulite wth

A

occasional presence of sillimanite

tabloids, staurolite and kyanite

A Chorbaoli Quartzite, quartz-schist , quartz
\
- \ ) -
. . P A
Signature v Besibish BN
paiishor Rahangdale
Digitally Signe ShriRge 8 ROQP/DGMMP [ 163/2016

A A A A A A A A

!
i

42



ll I) ‘I l l; I)

{

[

ghat (Area:O.BS_? Hect.}_m
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ry in Village- Kaydi, TEhsiI-wa‘\ é'c ’/,
A

g Plan (Renewal) for Kaydi Crus
-Balaghat, of

Minin

Dist. ‘ ‘
muscovite schist nd felpathic

. uartz-
formation q

\‘ P . .
| Muscovite schist, contains kyanite

Gillimanite in high grade metamorphic

Areas.

Sausar Manganese-ore nd Gondite Hor1zon

Group Mansar Formation Muscovite-schist
Muscovite-biotite schist, sericite-schist

And phylllite, contain sillimanite and

Staurolite in high grade metamorphic

Areas.

Manganese-ore Horizon within

Mansar
Schist Manganese-ore and Cordite Horizon
Lohangi Formation Pink and white
Calcite marbles and associated calciphyres.
Sitasaongi formation quartz muscovite schist
And felspathie muscovite schist with

Intercalated quartzite.

Unconformity

Tirodi Biotite Gneiss Biotite gneiss with
Subordinate intercalated amphibolites and
Hornblende gneiss.

Older Hypersthene-bearing granite (Charnockitic)
Ortho-gneiss and granites, amphi-bolites,

Hornblende-granulites.

rise rcok formations

The low lying areas bordering the plateaus predominantly comp
ocks, which are less

to Mansar Formation and Tirodi Biotite Gneiss. The other r

belonging
\
\‘. 4\ s
Signature v R e
or andg U«
Digitally Signegf§ Shrf /¢ 2 nmommp/m/zow
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predominant, belong to Chorbaoli and Junevani Formations. The contact of Mansar Phyllites
and quartz-muscovite schists with Tirodi Biotite Gneiss is conformable and the schistose
rocks at the contact are highly felspathised. The phyllites and quartz-muscovite schists of
Mansar Formation and biotite gneiss of Tirodi Biotite Gneiss are traversed by veins of
quartz and pegmatite.

The manganese belt comprising Ukwa, Jagantola-Chondi and Laugur deposits runs in
NE-SW direction and passes underneath the bauxite bearing plateau, Wariri Dadar.

A thin bed of pale green gritty clay belonging to Lametas, unconformably overlying
the Mansar schists is exposed in the Gondi Manganese mines cutting, to the east of the
Warijiri Dadar. The Lametas are devoid of any fossil.

The Lametas are further overlain by Deccan Trap basalt. The base of the Deccan Trap
is noticed at an elevation of 685m. above m.s.l. and the thickness of the trap is estimated to
be 91 metres. At places, the base of the trap is noticed at 781.5m above m.s.l.. which suggest
the undulatory nature of the pretrappean topography. The basalt is fine grained vesicular
and non- vesicular in nature. The basalt in the middle part of the flow may be non-vesicular,
whereas the same may become vesicular towards the top. The vesicles are often filled with
green earthy material. In Jhanda pahar, the southern slopes are characterized by a
weathered vesicular and amygdaloidal horizon representing a top of flow.

REFERENCE [A] DRM MAP GSI & web site of MP Govt.

2.1.4:LOCAL GEOLOGY & STRUCTURE:

L A A e ——————————

2.1.4.1: Local Geological Set-up*

The lease area form a part of the Late cretaceous and comprises rocks belonging to Deccan

Trap the sequence of various formations is as follows.

" Late cretaceous Deccan Trap Palteau Basalts

2.1.4.2: Structure*

Medium to fine grained, grey to dark grey colour, hard jointed and fractured. Basalt rock
found in the area.

Vesicles are found generally at the upper part of lava flows. They are formed when different
gases of the magma escape as it comes in contact with the surface temperature and
pressure.

\\
S\

- NN !
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Mining Plan (Renewal) for Kaydi Crusher Stone Quarry in Village- Kaydi, Tehsll-waras%“\
Dist.-Balaghat, of ShriMajid Khan, Ba}ag!\at (Area:0.889 Hect.)

2.1.4.3: Nature/Form of Mineral/Thickness of OB and Mineral;

Undulatory nature of the pretrappean topography. The basalt is fine grained vesicular and
non- vesicular in nature.

,/’

General logging within pit in the lease area is as follows:-

0.0-40m OB(Over Burden)
2.0-14.0m =12.0 (Avg.) crusher stone upto 292mrl
2.2: Exploration

2.2.1: Summary of the Previous Exploration (for fresh grant) / During Last Plan Period
(for existing leases)

Name of Agency*

| Lessee- Shri Majid Khan

| S

- Add- Ward No. 15, Nehru Chowk Waraseoni, Dist- Balaghat (M.P.)

2.2.2PITING:
_Number of pits*

' 1 working pit is present in the lease area o

R RS g 0

SN.  Year| PitID |Length | Width of[nepm of | Depth | Depth | Runnin | Litho
! ‘ - of pit(m)| Pit(m) | Pit(m) | (from) | (to) g ' units
§ | \ ' | mtr. exposed
1 BN 128173 | 46 4-9 309- (299 - 0.0-4.0 OB
i ; 307 f 4.0-9.0
! | I . Swne

2.2.3:Trenching

Number of Trenches *

| Not giVen in lastp]; pcnf)d
|

; N. Year| Trench Length  Widthof | Depthof | Depth | Depth | Runnin | Litho

‘ i | Pit(m) | Pit(m (from) | (to) | g | units
ID ;Ofplt(m)% (m) (m) } \exposed
EE S EE N ER | I L 1
\\
\\ ‘ P
A
Signature " Page Brajki (\}flﬁ&;'{hk‘lvtliialc—.
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\

gl_sg.:Bflaghat, of ShriMajid Khan, Balaghat (Area:0.

,ewal) for Kaydi Crusher Stone Quarry in Village- Kaydi, Tehsil-Waraseoni,
889 Hect.)

nder Expl ion:-
ofewloration | AveainHa. | TowlareainHa.
o , Forest | Non-Forest |
; G-1 = ) o [
y —— N
r , G2 L. s 0.889 0.889
Area to be explored | - - )
_ ,TP“,‘L B _:()88_!? H_e;ctaré ‘[ 7('7).78789 Hectare
2.3: erv C ti io e d:-

2.3.1: Methodology:

Resource / Reserve Estimation Method *

Methodology:

][ Cross Sectional area Method (UNFC)

The cross-section method commonly uses resource estimation conventionally by dividing
several sections at certain intervals with interval distance, depending on the geological
sectional area and length of

conditions. To calculate the volumetric stock of mineral, cross

the block are multiplied
Reserve of Crusher stone

to probable G-2 categories UNFC classification bas
of Crusher stone (Basalt Rock) is seen as 95 %

(Basalt Rock) is estimated by cross section area method in
ed. In the leased area recovery percentage
by volume same has been taken for

estimation of reserves& remaining 5% volume will be generated as mining waste.

2.3.2: Resource C culatio

o t “Bulk | Resource |
Cross . Influence | Recovery | Volume . o
on /Block | Sectional Area (Sqm.) (m) % (Cum.) Density | Quantity |
con/Hoex | ' D lymy @
—1r | 458 45 95 2060 | - -
111022 | 458+448/2=453 30 95 13590 - -
2-2'To3-3 448+506/2=477 | 30 95 30 | - -
33 To44  506+466/2=486 | 30 | 95 14580 | = |
4-4'To5-5' 466+348/2=407 | 30 9 12210 l |
5-5T06-6' 348+498/2=423 | 30 |95 12690 - |
e6Tor-7 | 498+380-439 | 30 1 95 13170 | |
T Y7 T o[ 8 | % | 3040 i
T Total | 85,651 m? |
\ \
. . P <y \f"‘\j,-»
Slgnature ;~ - Page B 'kiﬂl;.); h/f-’\:inqun\u
Digitally Signegfy Shriyani L (DGMMP 153/2016
Narnawre \\/
Date: 8/16/2Q83 6:41:32 PM
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tone Quarry in Village- Kaydi, Tehgy,.

S
Kaydi Crusher , P
Mining Plan (Renewal) fo% yf shri Majid Kha Khan, Balaghat (Area: 0SS Hecy, ™) i
Dist-B -Balaghat, 01 > s y
..... S L |
] Sg
2.3.3: Calculation of S 8 N
T T ' s = ™
R | s | &
Perimeter ‘ 1 Avg. | sectiond Recovery
Reserve along lease Length | . Width ' Depth } areaof o ‘
| blocked due boundary/slo | (m.) \1 (m.) -‘ (m) | Slopein
' o pe stability | | ; é m? | . %,
(m) I NN S |
i | | ; S 95% | 40583
Barrier Zone 474 66 I 75——# 2 93 399 I 950, 32120
Slope Qtab\hty o 362 I _,_',,,,,.__L_,_:._#'.. 7o A
3 Crusher ) . | - ‘ - { - ' = |L LTI
— T X
TOTAL | - | 7470m
2.3.4: Calculati f Mineable R 1
- ] - Mineable Reserve (122) l
Resource (332) blocked rc'esources (222) ‘ 332222 =122 |
in m3 t in m3
| | Inm3 |
85,651 ) 72,703 | 12948 ]
2.3.5: Applied for Schedule 5 minerals & Dimensional Stone - not applicable
B Mineral [ Crusher based Stone for making gitti
Reserves /Resources ' g
' estlmated as on date 12:07.2023
Unit of estimation Cub.mtr B
Classification Code Quantity in m3
L - Forest Non-Forest | Total
A. Mineral Reserves: _& T
(1) Proved Mineral reserves 111 - . '\ o 1
(2) Probable Mineral reserves 122 12 ,948m3 ; S
B.R ining R - . -——hk e
| Feasibilitmiﬁeral Resources 211 ; - "f“ R
Pre feasxblhty Mineral resource 222 h B 72 703m3 ] -
" C.Geological Mineral Resource T B e
—'fi)ﬂMeasured Mineral resource 331 R [
2) ) Indicated Mineral re;o_drce - 332 | 1 85,651m3 .
(3) Inferred Mineral resource 333 | « ‘\
w(4ﬁé€6nnalssance Mmeral resource ' 334 | | - [ _
\\‘
i i < AN
S'gnature ¥ Bajkishor m‘ngda\e
Digitally Signe i mmmp“m,mm
Narnawre
Date: 8/16
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MINE LIFE:

Maiid Khan Bal

Iy in Village- Kaydi, Tehsil- -Waraseoni,
aghat (Area 0.889 Hect.)

The life of mine = Mineable reserve / Max. rate of production

12,948m3

- ——\
4560m3
2.83 Say 3.0 Years

2.4: Future E.zgnlo:ation Proposal

ing- Not required

ke | Scale - ‘Xre;l Covered m (Ha)
L P B, R .
© 2.4.2: Pitting Not Proposed
N-unibe:”_c;f plts - 1 NotProposed o
SN hYear{ mﬁ?fypei PitID | Length of Pit (m), Width of t Depth of Latitude | Longxtude”
f ! Pit(m) | Pit 1 1
- |
RN . | - - - E - -
2.4.4: Exploratory Drillin
Core Drilling & Non-Core Drilling: Not proposed
SN Year | Number of Total mtr | Type of Bolehole ‘ Grid Interval
| Boleholes |
2.4.5: Sampling -Not Proposed
SN. | Typeiof Sample Number Area Latitude Longltude
J of covered
! Samples (Ha)
f proposed ) |
= = - - ) -
\.
\ \
. ,‘\A\

Byaj kmhur i’d‘l ingdale
RQP/DGMMPMua/zou
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Mining Plan (Rene

Dist.-

3.0 - Mining Operation

wal) for Kaydi Crushe
Balaghat, of Sh-ri Ma

hod (Opencast/ Semi me

r Stone Quarry in Vil
jid Khan,

e

CHAPTER -3

Balaghat (Area:0.889 Hect.)
_,4_————-"‘"""”"‘“"-————'—"—..

lage- Kaydi, Tehsil.y,

chanised/Mechanised/Manuall

3.1: Mining Met

Opencast-s emi mechanised

3.1.1:; Existing Method of Mining

Choose one or more

Opegrilcast

3.1.2: Propo Method o

R

mechanized | -
o= ) -

Semi

ini

Open cast semi mechanized method of mining with the help of deep hole

blasting will be adopted and all working will be done strictly according to

Metallifarous Rule 1961.

Open cast method of mining will be adopted due to following reasons:-

a
.\ 0
3 5

(1) Low stripping ratio

(2) More employment opportunity for local people.
(3) Low investment (capital)
(4) Advantage of day working

(5) Less skill is required

l’ ,.’ ”" ]J l' ]a' l.’ ,p‘ I.’ I~| 1,’ J! '.D I.n T 1) a_,v ‘4 4> 7 77 ¥

LG b d Ay Ay

(6) Better safety and easy mining,

3.2: QOperational Parameters

SN. | PitID | PitStatus Area Covered by Pit (Ha) Pit Dimension (mxmxm) |
| |
1 | Pitl | Working 0.5896 128.173m. x 46 m. x 4-9m |
3.2.2: Dump; Nil
Dump ID Dump Type of | Total Area f '
S.N } Status Dump |Dump covered |Height  Location
‘ Quanti byDump |((m) 5
‘\ (t/cum. (Ha)
3.2.3; Stock: Nil o - ‘ B
T Total Stock l Area covered b 5
:
1

!’Stock ID

Signature v

 Quantity (t/ [ (Ha) " Height (m)

) Page
Digitally Signe Shriggnil
Narnawre
Date: 8/16/2@23 6:41:32 PM
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3
Y
¢ "lnﬂ plan (Renewal) for Kaydi Crusher Stone Quar
. Dist.-Balaghat, of Shri Majid Khan,

ry in Village- Kaydi, Tehsil-Waraseoni,
Balaghat (Area:0.889 Hect.)

e

A

X

’
)

LT

RENERR AN

L)
R

’.ip- ) 4P l? (; "l/; J: 1

Ll L LL L DTN

3.3:Opencast Mining

3.3.1 Bench Parameters

\

Bragkishor Roha
RQP/OGMMP /16

Pi | Year | Max Min Width | 8 f ' I Mini | Slope of Overall
i Heightof | ofthe | the Bench ]{ lnf:i’;;htof ’ \:Ntl’llrlljltrllllgfn | theBench | Slope of
Id the Benches in | in Over the the “ in Mineral | Pit
Benchesin | Over Burden Benches Benches (degree) (degree)
| Over Burden (degree) | in in Mineral |‘
| Burden (m) | Mineral (m) ;
I S (L | (m) I PN SUNSSNRI. SO—
1 2023-24 4.08&1 4.0 450 3.0 40  |45° 45"
1 2024-25) - - - 3.0 4.0 450 _ML@& ]
2025-26- - 450 5.0 4.0 | 450 |45
2026-27, - i 50 4.0 | 45° 450
——t— — S, S i RSN, % S5 Ry, s — ;
2027-28| - = 5.0 40 40 .
Ta be continue-d.. ) -
U Number of | Number of | Number  of | Max Depth of lpth of Water | Max  Siope
Pit Id | Benches in | Benches in | Benches in | Workings Table (m) Angle °f' Haul
| Top Soil Over Mineral (m) Roads (1 in)
| Burden _ N
1 - 2 1,2 Bench 4.0 40 | 1:30
" | - 3 Bench 4.0 40 1:30
1 - |1 4 Bench 5.0 40 130
{ = - 4 Bench 5.0 40 1:30
} - E | 4 Bench | 5.0 40 1:30 B
.3.2: Year wi n Devel n
S.N | Year Pit | Bench| Direction Bulk Density of | Bulk Density | Top SoilVolume Over Burden
‘ ) overburden (BD1) ofMineral | {Length x  Volume
f (ton/m3) (8D2) Width x | (Length x
i (tonn/m3) Height) (m3) | Width X
! 5 ' Height)(m3)
1Bench | 23-24 1 2 EtoWPart |- - - | 894x4.0=3576
— L S| B 1 130x1.0=130
2Bench | 24-25| |1  EtoWPart |- . s B
s R i SR | S e i S
1Bench | 25-26 1 EtoWPart | - BN £ S b
2 Bench | 26-27 1 |EtoWPart |- . T .
2Bench 27-28| |1 EtoWPart |- - | - )
\

\

ngdate
v/ 20186
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her Stone REE 5T .0.889 Hect.) ¥ % -
for Kaydi CTUst® nat (Area:0-8%° o (I '*/
Mining Plan (Renewal) nat, of Shri Majid KE&.Ea‘ag — . / ~ &
pist-Balaghah - sm— 7 — duct{o'l‘ Trocation  of 0B to 0y,
— ) : "I Mineral Reject( Pr Advancement  Ratio
_— - Rccover)’ 3 Main (m3
ROM ‘ROM . 0 1volume m3) (ton/m3)
Bg:ﬁ:n Volume | Quantly Wnrecoverable volume) |
‘ 3
Quantity (Lengthx ™ 2) ( 74
(m3 ‘Width X |volum i '
Height) 7 Ir— e
) w20 4560 cum | Eto W Part  1:086
3706 1600 ‘4800 95% i |
130-4800 = cum | B | ,
~cum | e —270 cum | Eto WPart 1 1:0.05
T 1600% | 4800 95% | 240 4560 cu
3=4800 cum ‘
laom | L s 1,005
“os0x | 1250 95% 63 1187 cum | Eto WPart 1:0.05
| 5=1250 cum
am | | A I WSS e o
300x5= | 1500 95% 75 1425cum | Eto WPart 1:0.05
1500 cum.
| cum
| 256 X 11280 95% 64 1216 cum | Eto WPart 1:0.05
'5=1280 | cum. |
aim | L o I j
Pi | ; Total ;
. Pt oiop | "7g TotalOver | To@lROM | Total ROM
soilVolume  rBurden Burden Volume(m3) = Quantity (t)
(m3) Volume | Quantity (t) {
(m3) 1
. : il ] 4800 |
1 1 -
1 |
. | - : ] 4800 i |
| ‘
= : ] 1250 =
‘ -
T T - - R S
- i 1500
i 7 .
1 s B
= ) 1280
3.3.3: Transportation & Hauline Equipment |
SNO. 1 N -
- 2XPE Make Capacity (m3) | :
1 D — — FAT No. of Equipment’
K umper (Tata 20m3/40tons 2 Hlpmenss
Tractor  Swaraj 3 1
. \\
Signature va A
iqi ; Pa M\ A\ o
Digitally Sig Shl‘lﬁﬁf Byayki l(}l/ h(t".:«.m:»d‘sh'
Narnawre Q\, JDGMMP 163/ 2016
Date: 8/16/2923 6:41:32 PM §3/2016
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3.4.1: Studies Undertaken

plan (Renewal) for Kaydi Crusher Stone
Dist Balaghat of Shn Ma

Quarry in Village- Kaydi, Tehsil-Waraseoni,
jid Khan, Balaghat (Area:0.889 Hect)

,B]ast Vibration Study Report (not required) Not done
Slope Stability Report (not, required) I"Not done )
Recovery Study Report (not required) - © Notdome
| 7 1
Hydrological Study Report (not required ) ' Not done
Mineral Beneficiation Study Report (not requlred) ' Not done
‘Subsidence Study Report (not requlred) 7 . ' Not done ‘
 Geotechnical ! Study Report (not required) o “'Notdone
Any Other Study Report (not requirehd’)' o Fr\féfdone
Bulk Density Study Report (not required) ' Not done
3.4.2: Calcu Summa
AYear . I 2023-24 [ 2024-25 I 2025-26 2026-27 ' 2027-28 Total
| (04.092023-| (04.09:2024 (04.09.2025 (04.09. 2026 (04.09.2027 -
03 .09.2024) | 03.09.2025) 03.09.2026) | 03.09. 2027) 03.09.2028) 1630 -
1
(A) Total ROM I 4800 | 4800 1250 1500 | 1280
quantity(m?3) r‘ } |
| .
mm—— 1 | I
(B) Saleableore | 4560 4560 1187 1425 | 1216 12948
from ROM (m?) |
iC) Proposed - j = - [ - .
Dump Handling ‘
Quantity (m?) J' | J |
EV— f SN S —— . _
(D) SaleableOre 1 - |- “ = s | <
recovered J } ' ! |
|
- — — —
from dump \ I '
workings (m3) f ‘ i
(E) Total 4800 ] 4800 | 1250 I 1500 1280 13630
Saleable Ore ‘ | V lf \
(m3) (=B+D) | r ! ] ! ,
(F) Total 4560 | 4560 ‘ 1187 1425 | 1216 12948
Quantity ‘ .' ‘ |
i §
\
o\
Signature v b e
e i Bmkmhm ahangdale
B'agr’rt\aalzres' (® Shrrﬁnl KQPIDGMMP/mw/z'nn
Date: 8/16/2923 6:41:32 PM




ﬂ’—' Vlllagt ,‘d_y SR, 1 cll\ll W. B
arry in
- 4i Crusher Stone Quarty a:0.889 Hect) "o
Mining Plan (Renewal) for K2Y hr |Ma]ld Khan, Balaghat (Are? s —
- n
P~ Dist.- Balaghat Of Shr
B e
- ' of I .
. 3.4.3:§ummﬂﬂ-l—ﬁgmh'&l - [2026-27 | 2027-28
a 02425 | 202526
Lo~ ;f }2023'24‘ 7 | J :
— . Year J - = = B4 B4
| B1,B2 i T 507.9 1 297-292
F» Bench Nos \B _—— 297 | 297-292 ; 297-292 | 297-292
~ h Mrl ' 309-305,305-301 301- i r;o : —+ = om
ch Mr | = Sy [ 5.0m .
F-s ‘ Heightin ' | |
. m(OB/Crusher /L I N
o Stone) v L -
- ‘: PRODUCTION OF CRUSHER STONE IN PROPOSAL PERIOD:
~ 5 No VEAR PRODUCTION INM? |
B e symeEPAEEE i 4560 !
~ 1 2023-24 (04 09.2023 -03.09. 2024) - N
456 :’
~ 2 2024-25 (04.09.2024 -03.09.2025) > N
s 3| 2025-26 (04.09.2025 -03.09.2026) _— 1187 |
- ¢ 2026-27 (04.09.2026 -03.09.2027) 1425 i l‘
. 5 | 2027-28 (04.09.2027 -03.09.2028) 1216 |
~ TOTAL 12,948 |
= Total 12,948 cum of crusher stone will be produced from five year.
—
- = 3.5: Machine C tion
ﬁ
—~ .5.1: Mine Sc le
4 Number of Average Working Days in One 300
= Year (A) ;
| Number of Shifts per Day (B) 1 '
=~ Effective Shift Time 8 Hours
E
~ 3.5.2: Machi uire t
- S. No. | Machmery \ No. of units
R4 ' Drilling Machine (Chain Mountaine) {uﬁ 1]
- 2, | PC-400 Excavator ] 1 ;
& 3. | Dumper/Hyva/Tlpper : 2 ]
v 4. [ Loadercar ] I L |
> 5. 7 ‘ Complessor B | @
6 | DG-Set - 1
> 7 _ WaterPumps i ] !
3 8 ) | Water tanker - 7" 1|
>
> '
A Signature v b S N
3 L ) Fage fhor Rahangdal
: B'agr'r‘;'\"{rg' negyfy Shrizyl mommp/:;s/zmt
' Date: 8/16 3 6:41:32 PM
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€ Quarry j, Village.

e Blaghat (Area:o g

‘

.y(“: TEhs”'wa

raseonij,
89 Hect,)

The exploitation of hard 1,

ck nee
bl

ds drilling
Fegistere( Contractg
asting agency

asting is attendeq by the

IS ie on contr
7 5 o
by lessee andp) as per ryle,

3.6.1; Bla;tmg & Egplosivg Parameter; The drilling and p
registered contractors j.e, o Contractual bag;j

asis as per the MOy signed
agency as per ryle,

and hl:tsting to gene

actual basis 46 per the MOy signed

asting is attende by the

rate ROM. The drilling ang

by lessee and blastin

g
Coohn [ f‘ T — 1
S. No. Pattern / | Burden | Number |Yield per Frequenc Number of “harge Charge |
' Spacing of of Holes of Rows /| Holes in | y of " Holes PerHole ger )
~ Holes (m) (m) Rings | Wasste  Blasting ‘Blasted in a (kg) , ];Jgu)"
| (m") in"a Week? Round
\"\\\’L\\f\fz -0.27kg/ 0.05kg/
1 Single row 1.0 2 - i _ o i
blasting 1 |
having l |
length of | |
free face of } ;
1 meter at | |
the working | !‘
1.5metres 1 I ~
Explosive | Powder Factor in Depth Of Hole
RequirementPer Development /
Month in Waste (kg/t)
Development(kg) |  ~ ° - {
—— _“"“{Tizdxg' ’ 0tkg 15 4
- R N+ —_— —_— J
3.8: Waste Managemen }
|
3.8.1: Existing Dump: Nil |
- |
‘ o | | - Total Existing
SN. | Propose Height | )
BN, Year Pump ; Type of 2 ' Dump Dump |
6 |Pulmp  (dAven () Quantity |y carion
! (hd) ’ (l“.!l i
|
l
i_
1 \‘»‘;-il;)";>‘_'.1:
Signature vayd A o |
Digitally Sign ShreAnil KaPOGMME] \
nawre '
r‘ll)aarte: 8/16/2923 6:41:32 PM



rry i
Mining Plan (Renewal) for Kaydi Crusher Stone Qua Iryh
Dist.- Balaghat of Shrl Maud Khan Ba agl

3.8.2: New Dump- Nil

’ n."l
During the year proposal period about 3706m3 0B (100%) & 682r
‘ i ‘emaini antit
gencrated, which will be used for backfilling of mined out B.7Z area, and remaining quantity

are available at
of OB & Waste will be used for maintenance of the road. hence no OB dumps are avail

the end of proposal period.

S. Ne. Year i Dump Type of Proposed Height D:;t:' f:i;t::)gnoump
| Dump Area (ha) (m) Quantity
| . UV I ... N N
1. 202324 I - - ) R
2 as|. T L
3. _ 2025 26 | - - N LA L | A
. | 2026-27 | - ‘_i__M**ﬁ; 5 - -
5. 202728 ] S B | et M LA LA
3.9:Use of Minerals S , — e
S.N. Proposed Relevant Use| Physical Chemical
;UseOf Ngme of Of Mineral |Specifications Specifications
~———_ Mineral* |Mineral |
1 The stone willStone Gitti House Chemical specifications are not
be used building basis  for  marketing, only
mainly for the materials hardness, density and bearing
purpose of strength of the pebble are the
iconstruction
ofroad metal, criterion for sale of CRUSHER
house STONE /bolder.
buildin

materials etc.

Signature v

Digitally Signe
Narnawre
Date: 8/16

Pae

Shrg’ml

3 6:41:32 PM

n Village- Kaydi, Tehsil- Waraseom
at (Area 0. 889 Hect]

TR——

waste will be

-

\
|

N fy N e
e o\
Brajkishor Rahangdate

RAQP/DGMMP /163

201k
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4, mining Plan (Renewal) for Kaydi Crusher Stone Quarry in Village- Kaydi, Tehsil-Waraseoni,
Dist.-Balaghat, of ShriMajid Khan Balaghat (Area 0.889 Hect)

25 4.0 Mine Closure Plan

f 4.1: Status of Land
r L Total Area Degraded Total mined out area Reclaimed  Other ,
b’;ﬁ andRehabilitation Area
i s
h\? Reclaimed and
. ‘ Rehabilitation
otal  area Area  Area under’Area Mined outMined out [Area Stabiliz Virgin
L-\“ ' under under utility under Area Area fullyEvnder ed area
®xcavation in theDumps services Stack Reclaimed [RehabilitatWater ‘Waste under
=<ase  ((in hect.)](inhect.) yards (inbut noted fromReservoir dump Green
i Area hect.) rehabilitate Reclaimed considered Rehabi Belt (in
h,'\?lder Mined Out d(inhect) area (inRehabilitatlitate d hect.)
mining  area in the ; hect.) ed (in (in
eration jease 3 hect.) hect.)
6790  0.5896 - 10 026 - 0.1510 0.1510 1.515 - 10.184

4.2 Progressive Reclamation and Rehabilitation Plan

— 4.2.1: Backfilling
:‘3 Quantity of Waste/Fill Material Available at Stone (m3) 682
-3 " Availability of Top Soil/OB for Spreading (m3) 3706 m?
- Spread Area (m2) 1510 m?
— R
o 4.2.1.1: Year Wise Proposal
Pr—
—_— . T
- S.No/ Year PitID | Area Top RL | Bottom | Estimated
;N l o (m2) RL Expenditure (INR)
S i,,LlQ,&‘f_MO‘I’ P —— 1510 | 309-307 304-299] 25000
a a 2| 2024-25(04.09.2024 -03.09.2025) ) ) n )
~ 3| 2025-26(04.09.2025 -03.09.2026) ) ) ]

r— 4| 2026-27 (04.09.2026 -03.09.2027) ) )
C-....: 5| 2027-28 (04.09.2027 -03.09.2028) i i i
<~: t servoir:

f 2

— ~0.5330 Hectare area will be developed as water reservoir after mining.

oy ’ Age Rain fall of The Area (mm) 1 1197.6 mm o _
C—Q | 1

R

=

ol \

e i

- hm whangdale

- mGMMP/IGS/ZOM

ey

Pl ' 56
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ne Quarry in Village- Kaydi, Tehsil- “Warag, “hi

Crusher Sto
Mining Plan (Renewal) for Kaydi Balaghat (Area 0 889 Hect]

Dist.- Balaghat, of Shn Maild Khan,

£Lo6i LIO 4.2.2.2.1.Fencing —
. Year ) Proposed Fencing | Co- ofrdi:‘ates | Co'org;nates
| h (m . _fro — 0
[ ——— ﬁﬂé%t—n% i ‘g TT21°472165'N | 21°472185'N
2023-24 (04.09. 2023
03.09.2024) | 80° 4'53.90"F | 80° 4'51.80"E
e T21°472165'N | 21°47'22.36°N
2024-25 (04.09.2024 - 44m e
B3.002025) 80° 4'53.90"E 80° 4'50.39"E
2025-26 (04 09.2025 -
_03.09.2026) o -
2026-27 (04.09.2026 - ' ‘1
_03.09.2027) |
2027-28 (04.09.2027 - - ; J )
03.09.2028) | | _ )
4.2.2.2.2:Retainin g Wall ]
Year | Proposed Wall Co-ordinates Co-ordinates to |
| Length (m) from ]
2023-24 (04.09.2023  ~ ’ ) {
-03.09.2024) '
- 2024-25 (04.09.2024 | ’ ’ 1
' -03.09.2025) |
2025-26 (04.09.2025 ; - ;
-03.09.2026) | |
2026-27 (04.09.2026 ~ ’ ) 5
-03.09.2027) ’ ]
2027-28 (04.09.2027 ~ ) ) ;
-03.09.2028) : B TR R
4.2.3: en Be ment
ative wor revi k of fi r
i Total Expenditure Incurred up | Area Covered Number  off Survival Rate
5 N. EoLast Year (INR) (Ha) | Plants (%) :
T 28000/~ 00750 175 [80% ]

\
5
\
H \AJK
Page of mnqd ale
Shrizyil mMMP/10‘/Zﬁ\h

o7
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. \  Mining Plan (Renewal) for Kaydi Crusher Stone Quarry in Village- Kaydi, Tehsil-Waraseoni,
2\ Dist.-Balaghat, of ShriMajid Khan, Balaghat (Area:0.889 Hect.)
&\ = - — fosniinmieivplatiistslotsd SEUREN
N 232
\ SN.  Year Green Area ' Number of Expected  Estimated J
-~ Belt Proposed | Plants 1 Survival  Expendit
—~— ' Location to be I Propos ' Rate(%)  ure(INR)
(s) Covered 5 ed
—~ | o (Ha) L
b 1 5023.24 East 0.015 35 - 80% - 5000/-
: (04092023 !
i | |
FP\‘ ) \ |
1] = o 03092024) o | |
-3 2 2024.25 S 0,015 35 | 80% 5000/-
, (04.09.2024 | }
-— : | |
‘ oz092028)| L L
— | L
3 202526 | S 10,015 35 80% 5000/
~— | f04'09'2025§ |
= | 03.09.2026) | I
— 02028 ot — e :
E 4 02627 S 0.015 35 80% 15000/
— (04.09.2026
- 1
- ospe2027) - I |
e | (04.09.2027 |
- | - E |
— | 03.09.2028) e |
— — |
; 4.2.4: Dump Ar ilization lopmen ;
A SN. Year Dum Noof |Average Length Length of Area 'Method of Estimated No of |
.‘w; ;plD !Terrace Height of Toe Garland | Stabiliz 1Stablllzat1 Expenditu Check
- ‘ 'S of Drain ed(Ha) on
- ? l TerFace Wall (m) | re(INR) Dams
, I | s(m) | (m) | S
— 1 2324 - - |- - N ‘; .
6 2 (225 [ - = - -
3 25-26 - | - - - - -
— 12627 |- |- |- | R =
s - |5 27-28 - - ; . B
\ ? N I e - | I . B
&
N’
-
lh - \
—~ " »\ ,\-;, . :
P iy Signature v : h et _g
"\\9 - " g age gmk‘gﬂo ah 1(\(‘\] aloe §
S ‘ g?r'r:aa"v)v!rgI L Shrw" GMMP/163/20106 E
! Date: 8/16/2983 6:41:32 PM
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Mining Plan (Renewal) for Kaydi Crusher Stone Quarry in Village

Kaydi, Tehsil-Waraseoni,
Dist.-B Balaghat, of ShriMajid Khan, Balaghat (Area 0 889 Hect)

4.2.5: ropsoll MﬁNM!‘M!N \
2.5.1 ative Wor : Nil. | S
S.NO. | Top Soil Generated | Top Soil Utilized (m3) Top soil stored Total
(m3) \ (m*) . expendituree
1 _incurred as on
S . date(¥)
1 - - | - -
4.2.5.2: Year Wise Proposal: -
Year “‘ Topsoil ~ T Topsoll - Abepgofll T\ Estimated 1‘
1 Generated Utilized Stored ‘ Expenditure ‘
~——«f——__—~_[_m_J_(A)_' m?) (B) | (m*®) (A-B) “in (INR) |
2_02,3'_2i,_,_,__ l_‘ I - ﬂ,,t-_, - - =
202425 | P R I \
s
2026-27 - |
2027-28 - ‘ ! — |

S __,____‘_____,_J_.J,___._,__,__,,-—,- et

4.2.6: LAND USE OF LEASE AREA AT THE EXPIRY OF LEASE PERIOD (CONCEPTUAL
STAGE)

Total mined outarea Other Areas Reclaimed and
Reclaimedand Rehabilitated
Rehabilitated |

Total Area Degraded

MinedOut Ar | Area Mined | Mined | Area Stabili | Virgin | Reha | Rehabili
. area inthe ea | unde out out under | zed area | bi | tated
lease un | r Area Area | Water | Waste | under | litate | Area

der ]‘ utilit Reclaim | fully Reserv | dump | Green | d . under

the |y edbut | Rehabi | oir | Rehab l Belt | Area  Tailing

Tai \ servi not \ litated | consid \ flitate | (in . under = dam (in |
i s 1| ces rehabili | from ered d(in | hect) | utility | hect)

{(in | ing tated(in | Reclai Rehabi | hect) \ servic
Da | hect hect) med litated | es(in
area(i | (in a | hect)

. . nhect) | hect) | 1
06790 : ; 01510 | 05330 | 0 [01840 e

\
< \
t NGRS
Signature Vv > BN e
Digitally SIgn ’ ;(QP/DGMMP/‘MM»W

Narnawre
Date: 8/1
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;ining Plan (Renewal) for Kaydi Crusher Stone Quarry in Village- Kaydi, Tehsil-Waraseoni,
Dist.-Balaghat, of Shri Majid Khan, Balaghat (Area:0.889 Hect)

4.3 Financial Assurance

As per gazette notification dated 22n January 2021 amendment has been d-f)dne.ég
clause (6) of Sub-rule 42(]) of MPMMR 1996 and financial assurance has been C()Tzl(g; .
for Rs 75,000/- per hectare i.e total area is 0.889hect. say 1.0Hect. hence as Rule
MPMMR 1996 financial assurance calculation will be:

[1.00 X 75,000Rs. = 75,000Rs.]

Collector
The financial assurance will be submitted whenever demanded by the Co
Office. B.G. of Rs 75,000 Rs in favor of Collector Office.

\

\

. v 2 o -
Signature vaid NG

g. Page Braj mm)y‘ Robangdale
Digitally Signegdy ShrrAnil KOP/DGMMP/ 16372016
Narnawre KO/

Date: 8/16/2023 6:41:32 PM
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Mining Plan (Renewal) for Kaydi Crusher Stone Quarry in Village- Kaydi, Tehsil-Warasenml
Dist.-Balaghat, of Shri Majid Khan, Balaghat (Area:0.889 Hect)

5.1:General

Lease Area Utilization

 ], 1, ], /, /; }p /p /' /; l) ]: /» /» /: /' 1 /' /l Jl '/i l./ // l’ /l ll s [/

N |
& 'O

bbb

4 L4
b

v

S.NO. 1 Typé of land (ih héﬂﬂAr’éa at |Area | Actual | Deviatio Reaso }
é the Propo  Area 'n ns for r
beginnin | sed ‘ utilized devia
g ofthe under | in the tion
proposal | activit | proposal
N N period |y ~  period |
1 | Mining B 0.32 04968 | 0.5896 1 100% | Due to poor
2z ] Mineral storage 0 0 10 10 Due to
3. | TailingPond 0 0 0 T ety
4 | Roads 0 001 001 100% S S
5 | Infrastructure 0 0.01 100260 0 | i Libor
| (Warlshop, | | | roblem
' administrative i ; | P
| building etc.) j some
6 | OB/waste dump 0 0.0320 | 0 0 working
7 . Top soil preservation| 0 0 [0 0 carried out
8 | Others 0 0.10 ) 0
S } Total area put to use | 0.32 0.6488 0.6256 96% financial
10 ‘ !riéccclz;l\i/rant:g area 0.0332 0.0332 0 0 condition
v ‘ d poor
11 Waste dump area 0 0 10 0 | ané p
reclaimed | ) - health of
12 Undisturbed Area 0.5358 0.207 0.2634 1 100% lessee no
| Total 0.889 0.889 0.889 - ' mining
| | was done.
5.2: Technical Details:
5.2.1: Exploration: Not proposed e
Particulars Proposals ] Achievem | Deviati | Reasons for
ent L on | deviation ]
Number of Boreholes/ Pits/ Nil Nil I Nil ' .
Trenches | ; o
Boreholes Meterage (If - - T . | -
Boreholes selected in first '; &
crow)(m) — N 1 L
| Grid - : 1 I
\
\
> N ,:';;,v \f't‘ ‘ :
Brajkisfior Rabanadale

RQPFOGMMP/163/2016
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ng Plan (Renewal) for Kaydi Crusher Stone Quarry in Village- Kaydl, Tehsil-Waraseoni,
Dist.- Balaghat ofShrl Majid Khan Balaghat (Area 0. 889 Hect)

5.2.2: Mine Development:

5.2.2.1: Generation of Ore/Waste While Development:

RQP/DGMMP/163/2016

Particulars Proposed | Actual | Deviation | Reason for
e o - B N deviation
Ure 9063 cum | 217.20 | 3% Due  to  poor
Lus financial condition of
N . lessee ‘
Waste 477 cum | 1lcum | 3%
Generated Waste while ROM recovery | - |- |-
Dhmﬁihg Site(For Surface) — - - T. -
Removal of waste/ overburden in cubic| - - -
meters S
Generated Waste while ROM recovery | - - -
Dumping site of waste/overburden | - S R =R
Lateral extent - - - - | -
Vertical extent | - - - - j [ -
5.2.3: Backfillin
" Particulars | Proposals Achievement | Deviation | Reasons for
e < deviation
Site(Co-ordinates) Nil Nil Nil Nl i
' Area 0.0320H Nil Nil | Nil
Depth Nil Nil Nil Nil B
Volume Backfilled (Cum) | 320 Nil Nil Nl -
" Backfilled Area available | Nil Nil Nil | Nil
for Reclamation and }
_Rehabilitation | I RN o
Backfilled Area Nil Nil Nil | Nil
Reclaimed and |
Rehabilitated | B 1 -
 Balance Backfilled Area | Nil NIl [Nl | Nil
\
3 i A\
N
B hur Xd' Ingdale
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|
Mining Plan (Renewal) for Kaydi Crusher Stone Quarry in Village- Kaydi, Tehsil-Waraseoni,
Dist.-Balaghat, of Shri Majid Khan, Balaghat (Area:0.889 Hect.) o
s ik et ] bt Ao 7k
) -
“ Achievement (CUM) - Reasons
) ' for
Y | | ____A_M__‘__d_e;VEa.ggq__._.__
' koM Mineral] Waste/Mineral Reject ROM [ Mineral | Waste/Mineral Refect o0
) 2018-19 j N - |- | - _ Due to poor
T 201920 f”_’_‘"y- - —T 1 - | financial
) w2021 | - |- b9 7720 |11 condition
202122 | 4800 | 4560 | 1319 . | - ) ]
2022-23 4740 | 4503 | 1444 - [ -  offessee.
223 ironmen 1pli
Particulars | Proposed | Achievement | Deviatin | Reasons for deviation
2018-19 | 10 0 - Not survived due to |
j scarcity of water and |
A . . B animal problem. ,
2019-20 10 0 - 1
~ 2020-21 10 0 — = |
a o - \
2021-22 10 0 - ;
1
2022-23 10 0 = %
1
|
i
\
Signature v N\ O
-~ .Page Bajki or"/hf;.q:nqumc
l?llagr'rtgwr? neghlfy Shrigyni R}n"P‘;gngplmsizma
Date: 8/16 36:41:32 PM
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Annexure-l|

PROFORMA ~v

No QI ‘ML

Balaghat, Date0 6. /024 2 3
lo.

The Cohtector

Distt. Balaghat (M.p,)

Suhi- - Assessment of Raoyalty on Stone
by Mr. Majid Khan.
¢ The period for which assessment is (o be made -: ¢
¢ Previous assessment done up to 30.06.2022
o leaseneriod : 0409013 10 03.09.2023
e dhave pohe!

“the following records of the lessee:-
t Production Registens v

for Gitti QL. over 0.889 Hect, in Kaydi, Tehsil - Waraseoni held

1.07.2022 10 31.12.2022

Monthly retums Half vii Work Plan
" Stock Regiter V- Yearly Return viii  Treasury Challan
i Dispatch Register vi-  Transit Pass iX-  Lease deed

Fassessed the royalty as below -

Praduction € apacity- Mining Plan (Year - 2022-23) : 4503, PCB - 4560, EC : 4560 (In Cubic ‘M)

T ™ December |

SN, Mincrals e e ]

; Stone for Gitti (Cubic M.) |

———e ———e | Sto -

. l i Opening Ralance 913.15

§ ———— __\L e ——— -—.—‘_;- *—MM.M%_,—.%W—-*..—M —_.‘

L2 | Toml Production . G000 g
3| Total Sake 129.47

— TR _

‘\f\ (’ﬁ' 3 ;Rgu._ OFRo;;m) D e

120/-Cobie M. T
b 2., A ue . Sttt i
/ fv - Rovalty Assessed 15536.40 5

o o e e oL

; -y T e ,—s_-—-._,_._—*\*_—“ﬁ___‘___‘
iy Closing Balanee . 783.68
b'plw J S e g.-._.

er & Pigher Amessad Ry e |
F - - _ . _(Whiclever is Higher-Assessed &m‘&s&%ﬂﬂ&%kfm&i@
Anount Due for Recos ey ]

7 it Gummary) T Online Payment
Asesehic iavaits DR Ry, o 1553640 _RoyalyDR | DMF | IncomeTax
Pud Resay DRRs. |~ “sygugp 260000 | 6000 [T yzmgg
Execess Paid Previous i 10632160 i i | I 1
. Assesinent '\_mgqn[k;. B A \l :
' '!}v!ul Pad Rj,_ ] o _|4’22_92_.|-_f10_m_‘__v — ___,l) i
\ AT R BT S R
| Note  Eiecess ll;_ll.’.f“.hll & SR {[uar lh’lyumlf}"a/l(w)

1 - 78 R o gedure

A B ans,
| /\V"
| ot
‘ ) %rr of { esser
' ﬁ’ lm!nﬂ r n Quarri
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qedeR &1 T

" 2 Mr. Majid Khan
2o AH-AWS 2 Kaydi, Waraseoni
3. @fa ¢ s 3 Stone For Gitti
4. WWIN A - -

172/1,2, 173 (0.889 Hect.
04.09.2013 10 03.09.2023
01.07.2022 10 31.12.2022

5. wfigeer @) yafy »
6- & fuio ) Faf»
7-

i w“l‘ﬁf‘f’ - 913.15 3. W wiH— 18368
{._S..\'u.'{ Month Opning Balance | Production in Dispatch in Closing | Royalty Rs. |
‘: ‘ Loin (CuMy (CuM) (Cu.M.) | Balance in _@
S S (Cu.M.) |
Cob dubvae22 L 915 s 0.00 0.00 913.15 0.00]
L2 Angust 2022 | 91315 0.00 0.00 913.15 0 00|
|3 Sep.2022 | 91315 0.00 0.00 913.15 000!
|4 _J{(m. 2022 EIRAE 0.00 3134 881.81 3760 80/
L8 Nov. 2422 881 8] 0.00 76.12 805 69 913440/
| 6 Dec.2022 805.69 0.00 2201 783.68 263120
. Total B 0.00 129.47 15536.40
| oy R & e }

1 131-10-22 22R000109206, |°  9500.00 960.00 19200! 1077200
2 _{01-12:22 22RC00130185 12000.00 1200.00 240.00 13484.00
i total . 21600.00 2160.00 432 24236.00,

o




Smit. Shabana Khan

Kaydi, Warasconi
Stone For Gitti
172/1,2,2,173 ().889 Hect.
04.09.2013 to 03.09.2023

N
5
5
N
.
i 01.07.2020 t0 31.12.2020

170288 8- 3t wid— 1784.47

1 Opning Balance | Production in Dispatch in Closing | Royalty Rs.

‘ ' i (CuM) (CuM.) (Cu.M.) | Balance in
1 (Cu.M.) |
v‘&lpul.\ 2020 1702.88 217.20 3.55 1916.53 426.00!
L2 | August 2020 1916.53 0.00 0.00 1916.53 0.00
3 |Sep.2020 1916.53 0.00 60.35 1856.18 7242.00]
|4 [Oet 2020 1856.18 0.00 38.26 1817.92 4591.20]
5 [Nov.2020 1817.92 0.00 11.15 1806.77 1338.00]
\_6 |December 2020 1806.77 0.00 22.30 1784.47 2676.00]
‘ L |Total | 217.20 135.61 16273.20]

[ 1 |0508-20 20RO00047818 y 200 0

|2 |22-08-20 20R000056176 12000 0 240 0}

U [Toul 18000.00 0.00 360.00 0.00/
- S geeaR) 3 TRER
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U 1 AW » Smt. Shabana Khan
2 v'\ SR > Kaydi, Warasconi
- uble 7 am 3 Stone For Gitti
4 W8N - > 172/1,2,2, 173 0.889 Hect.
s whwe Ny - o 04.09.2013 10 03.09.2023
8- ™ Fulve ) apiy > 01.01.2021 10 30.06.2021
7o RS wie-e 1784.47 8- JifeH wid— 1056.28
SA\o. Month Opning Balance | Production in Dispatch in Closing | Royalty Rs. |
in (Cu.M.) (Cu.M,) (CuM.) Balance in .’
—t (Cu.M.) |
1 .I.l;m. o 1784.47 0.00 38.05 1746.42 4566.0),
2 %Fch. 2021 1746.42 0.00 100.91 1645.51 12109.20|
3 March 2021 1645.51 0.00 326.15 1319.36 39138.00
4 Apr. 2021 1319.36 0.00 172.62 1146.74 20714.40]
" 3 DMay. 2021 1146.74 0.00 51.45 1095.29 6174.00
6 June 2021 109529 0.00 39.01 1056.28 468120
i Foual ) 0.00 728.19 87382.80

ST ¥ &7 faver

. S.Ho

B 20R000137323 3000 0!

| 2 [25-01- 20DR00139561 100000 1642

i Total 103000.00 0.00 2060.00 1644.00
TafTICeEN @ saER
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Smit. Shabana Khan
Kaydi, Warasconi

Stone For Gitti
172/1,2,2, 173

01.07.2021 to 31.1 2.2021

g 3ifon wid—
Production in Dispatch in Closing !Royalty Rs.
|

().889 Hect.
2013 to 03.09.2023

Balance in

1. ueda 1 AW 3
PR AGRIIS i N
3. @S H AW N
4. WU 40 N
s @fued & wEf - 9 04.09
6. @ Twikm @ El o
- - T = 1
7= S S 1056.28
S\ Month Opning Balance
in (CuM.) (CuM.)
S — N P—
1 July 2021 ] 1056.28 0.00
2 | August 2021 1006.87 0.00
3 |Sep. 2021 993.42 0.00
BERRSRLE 982.77 0.00
3 Nav.zi2d 960.47 0.00
6 Dec. 2021 960.47

[Totai
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QeTRN @l M s Mr. Mazid Khan
PEERILIUS Y Ed Kaydi, Warasconi
3 Wl @ i - Stone For Gitti
4o W 0 2 172/1,2,2,173 0).889 Hect.
s wReca Naaw - o 04.09.2013 10 03.09.2023
6 v Nulo @ ey o 01.01.2022 to 30.06.2022
70U WIS 960.47 8 3ifer &id— 913.15
'sNo.  Manih A Opning Balance | Production in| Dispatehin | Closing Royalty Rs. |
; in (CuM.) (Cu.M.) (Cu.M.) | Balance in |
' '. (Cu.M.) |
1 awte 960.47 0.00 0.00 960.47 0.00),
> IFeb. w22 960.47 0.00 0.00 960.47 0.0,
3 Manh 960.47 0.00 0.00 960.47 0.00]
4 [ apr2022 960.47 0.00 0.00 960.47 0.00/
3 My, 2022 960.47 0.00 0.00 960.47 (.00
o |dunc 2022 960.47 0.00 47.32 913.15 567840
o [tewl 0.00 47.32 567840
’, ST IR @7
SNo| Booking 00 '
1 150122 21DR00175823 10000 2000 106000
[ 1 [11-06-22 22R000043384 240 48 0!
[ 2 [13-08-22 22R000044737 960 192 0|
{ Tots! 12000.00]  11200.00]  2240.00]  100000.00|
TEfIceH) & SRR
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Annexure-V

DGMS Circular issued on Damage of structures due to blast induced ground vibrations
in the mining areas vide No. 07 of 1997

DGMS (Tech) (S&T) Circular No.7 of 1997 Dhanbad, dated the 29 August, 1997.

All Mines.

Sub: Damage of structures due to blast induced ground vibrations in the mining areas.

1.Introduction:

In response to increase demand for coal and other minerals, a number of large mechanised opencast
mines have come into operation. Some of these opencast workings are located near surface
structure like residential buildings, schools, commercial shops. Hutments with large number of
inhabitants etc. Whenever blasting is done in these opencast mines, ground vibrations are generated
outward from the blast area and cause damage to surrounding surface structures. The vibrations
radiating from the blast holes while passing through surface structures, induce vibrations on the
structures causing resonance. The components of ground motion can affect the structures through
compression and tension and also through vertical and horizontal shearing effects. Blast induced
ground vibrations create socioeconomic problems for the mine managements as well as the people
residing in vicinity of these mines. As only 20-30 % of energy of commercial explosives used in the
mines is utilized for fragmenting the rock, the rest of energy is transmitted through the earth in the
form of ground vibrations resulting in damage to the surrounding structures.

2.0 Damager Criteria

The peak particle velocity has so far been considered as the best criteria for evaluating blast
vibrations in terms of its potential to cause damage. The extensive studies on the problems have
established that the frequency of the waves is also equally important factor to consider the effect
of damage.

The blasting damage is generally classified into following four categories:

Sl. No. | Category Description of damage

(M No appreciable | No formation of noticeable cracks.
damage.

(i) Threshold Formation of fine cracks, fall of plaster, opening & lengthening of old
damage cracks, loosening of joints, dislodging of loose objects etc.

(iii) Minor damage | Superficial not affecting the strength of structure(s). Hair line cracks
in masonry around openings near partition, broken windows. Fall of
loose mortar efc.

(iv) Major damage | Formation of several large cracks, serious weakening of structures,
shifting of foundation, fall of masonry, ruptures of opening vaults etc.

3.0  Natural Frequencies

Elements of building construction such as sprung floors, stud partition walls, ceiling and windows
can all react as mass-spring systems, each with its own natural frequencies of about 4-24 Hz (low
frequencies) Ground vibrations at these frequencies amplified by the structures increase the risk of
damage. When the low frequency ground vibration coincides with the natural frequency of the
structure resonance in originated. The resonance is a state in which the structure absorbs most
energy progressively becoming deformed with time, until plastic deformation occurs. Therefore,

u)W\
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even the low peak particle velocity of ground vibrations at natural frequency of structure is more
harmful to the structure. Natural frequencies of brick and concrete structure generally vary from 8-
16 Hz.

4.0  Structural response

All structures develop cracks from natural causes like periodic changes in humidity, temperature and
wind velocity. Changes in soil moisture cause foundation cracks. The width of old cracks change
seasonally and number of cracks increase with the time. This damage is independent of damage
caused by blasting.

The cracking location and the wall material have an influence on the particle velocity at which
cracking begins. If the entire structure is not inspected thoroughly, there may be chances of biased
opinion on the type of cracks. Thus, it is important to place transducer properly for the correct
assessment of damage.

In the mud houses, number of cracks develop before blasting and these cracks widened and et
extended with the passage of time. These cracks are further widened and get extended due to blast
induced ground vibrations. Concrete structures vibrate for longer duration that brick and mud
structures. Concrete walls have free top and show no cracks at vibration levels for which mud and
brick walls can damage Cracks develop in concrete walls with large vibration level. Cracks in brick-
structures can be observed in junction of walls, roof and at window corners. Brick walls with clay
mortar and cement- sand mortar behave in same fashion. Steel structures can sustain more vibration
level.

The magnitude of vibration on structures in much more than on the ground. Duration of vibration
in structure is also longer than, that of ground vibration. Multi-storied buildings are more sensitive
to blast vibration that the single-storied buildings.

To predict the extent of damage and to take preventive measures, it is necessary to measure ground
vibrations due to blasting. Studies on structural response of ground vibration in the structures of
different constructions within the mining areas under Indian condition are limited and therefore such
study should be carried out to ascertain the degree of damages for improvement and standardization
of damage criteria under Indian conditions.

5.0 Measurement of blast induced vibrations
5.1 Instrumentation

The instrument selected for monitoring blast induced ground vibration shall be simple, light,
compact, easily portable, battery operated, digital form output, triggering by geophone etc. Triaxial
transducers for recording blast vibration shall have a liner frequency upto 500 Hz and capable of
recording particle velocity upto 100 mm/s.

5.2 Methodology

The transducers shall be placed near the structure on the solid undisturbed ground and should be
placed well in contact with the ground. For structural response, the transducers shall be placed
horizontally over the wall, floors and ceiling. A minimum of 15 points of observations corresponding
to a minimum of 10 blasts shall be made for better prediction with a high index of determination.

12\ wy
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5.3 Predictor Equation

The least means square method of regression analysis shall be used to interpret the date. The
square roof scale distance shall be used for analysis and interpretation of data when blasting is
done on surface and measurements are taken on the surface, or the blasting is done underground
and measurements are taken underground. On the other hand, if blasting is done on the surface
and the measurements taken underground the cube root scaled distance shall be used.

6.0 Guidelines on experimental blasting
6.1 Factors

Major factors affecting particle velocity of ground vibration are type and amount of explosive charge
used, distance from the charge to the point of observation (surface structures), geological, structural
and physical properties of the rock that transmits the vibrations, height of structures and blast
geometry. Use of safe charge/delay, in hole delay with non- electric initiation systems. Proper
burden, inclined holes in conformity with slope of bench, deck charge, air deck, sequential blasting,
clearing off loose pieces of rocks from the blast site and proper stemming of holes bring reduction
in blast induced ground vibrations. Controlled blasting methods in conjunction with effective muffling
of holes will control ground vibrations and also arrest fly rock.

6.2 Plan

A plan showing structures belonging to the to the owner and not belonging to the owner in different
prominent shades should be prepared. The plan shall incorporate details of construction of the
structures in a tabular form. Plan should also show 50 m., 100m, 200 m and 300 m zones from the
structures, the place of experimental study and the limit upto the which blasting is proposed to
continue.

6.3 Study/ observations

In a particular mining area with built-up structures where deep hole blasting is to be introduced for
the first time, experimental blasting shall be carried out by any research/ academic institute much
before the structures fall within the blasting danger zone. The type of instruments, the methodology
and predictor norm as recommended in para 5.0 shall be followed in measurement of blast induced
vibrations. Based on the study, the safe charges for different zones shall be determined and
recommendations made in the report. In a cluster of buildings of different types existing close to
each other, the charge for the buildings/ structures requiring greater protection against damage
shall be assessed and recommended.

6.4 Structural response

During the study the response of the structures assuming different natural frequencies should be
calculated and plotted on a figure. Softwares with the different programmes are available now for
the said plot and should be used for convenience.

6.5 Monitoring | 124
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In order to ensure effective control over the vibration and related damages there is a need for
regular inhouse monitoring and the managements should train the blasting personnel during the
experimental study and start observations on their own during the regular blasting operations.

7.0 Recommended permissible standards of blast induced ground vibrations:
7.1 Technical considerations

Permissible standards for different type of structures have been arrived at considering the
importance of building and structures. The buildings of historical importance and multi- storied
structures are likely to get damaged with low level of vibration and therefore permissible standards
are to be lowest. Similarly, buildings not belonging to the owner but with mud/brick in cement
construction and others with good construction (RCC and framed structures) should also be
protected but higher permissible standards than that of the level fixed for first category has been
allowed.

The buildings belonging to the owner of the mine are constructed for a limited period generally
equal to the life of the project. The management accept that these buildings constructed within the
mining area are likely to suffer some damages during the extraction of minerals, but the damages
should be repairable. Therefore, slightly higher permissible levels of vibrations have been allowed in
such cases.

7.2 Permissible standards

Depending on the type of structures and the dominant excitation, the peak particle velocity (ppv)
on the ground adjacent to the structure shall not exceed the values given below in the table.

Table: Permissible Peak Particle Velocity (ppv) at the foundation level of structures in Mining Areas
in mm/s

Type of structure Dominant excitation Frequency, Hz
<8 Hz [8-25Hz | >25Hz

(A) Buildings/structures not belong to the owner

(i) Domestic houses/structures 5 10 15

(kuchha brick & cement)

(ii) Industrial Buildings (RCC & Framed 10 20 25

structures)

(iii)Objects of historical importance & sensitive | 2 5 10

structures '

(B) Buildings belonging to owner with limited span of life

(i) Domestic houses/structures 10 15 25

(kuchha, brick & cement)

(ii) Industrial buildings (RCC & framed 15 25 50

structures)

In view of the complexities of the problems I hope you all would take adequate measures as
recommended above to ensure that the blasts near surface structures are carried out with utmost
care and precautions. The blast induced ground vibration should be within the permissible limits
as specified above.
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Seismograph/Vibrometer/Min Mate report, Instrument placed at Kaydi village nearest house at
330m distance from A K Stone Crusher of Shri Majid Khan during trial blasting on 22-04-2024.

Version 4.2.4

I 1Y File: D:'D DRIVEJAYANT Evi96.0s8 Nomis Seismographs, Inc.
vecutable Date: 12 o .
SuperGraphics - Report
Telephone: (205)3592-2488 x 23
Company: KAYDI STONE CRUSHER PLANT .
Unit #: 21045 4/22/2024 at 13:32:25 Event # 96
Location: KAYDI CRUSHER PLANT Operator: MAJID KHAN
Notes: 100 MM DIA. Record Duration: 1.0 sec
Sample Rate: 100/sec
| Distance: 885 ft Wgt. Per Delay: 25 I Scaled Distance: 177.0 |
No GPS Data
Seismic Air
Gain: 1 Vector Sum: 0.0 in/s @ 1.14 Hz Gain: | Air Trigger: N
Channel Radial Transverse Vertical Measurement Value Trigger >>> Peak
0 Velocity (in/s) 0.506 0.501 0.495 3700
Frequency (Hz) 23.20 15.50 220 psi 0144443
dBL 1339
Hz 7
Trigger >>> Peak 370.0 360.0 360.0

Waveform Analysis / Frequency Plot

g e ; P USBM Limits (RI 8507, 1980)
Seismic Scale: 0.32 in/s/div. Air Scale: .00922 psi/div. Velocity (in/s)
10.01 T T T TTTITT T T T T 171113
R
AR
T -8 \\,
N [~ d
% /,
R
\" \
A
| 001 Lt I T
Is 1 10 100

Frequency (Hz)




Annexure-VI

Seismograph/Vibrometer/Min Mate report, Instrument placed at Kaydi village complainant’s house
at 800m distance from A K Stone Crusher of Shri Majid Khan during trial blasting on 22-04-2024

Event Report

Company Name, Company Address

Start Time:
End Time:

2024-04-22 PM 02:04:35
2024-04-22 PM 02:04:36
Project : M/s A. K. Stone CriClient Name
Location
Meas Site GPS: 22.177958 ; 78.683098
Blast Site GPS: 22.176041 ; 78.683266
213.86

Post Event Notes:

Distance (m)

X-axis (L)
0.55
Peak Particle Velocity (mm/s) 0.03

ZC Frequency (Hz) 14 12
0.0003
Peak Displacement (mm) 0.000336
Peak Vector Sum: 0.07 mm/s at 1.172 sec
Max Sound: 58.13 dB (A)

Trigger Time (sec)

Peak Acceleration (g)

Y-axis (T)
1.38
0.04

0.0003
0.000538

SV-1 Serial Number:
Duration Time
: Shri Majid Khan

UnknownID
.625sec

-

DIN4150
50

: At Thanedra SinghMeasuring Point: At Thanedra Singh

Velosity(mmis)

Z-axis (V) = 2
1.17
0.07

12 ) 20 a0 &0 80 100

Frequency(Hz)

0.0005 Tran Vert
0.000920

Long
L1-Industrial Buildings
L2-Domestic Houses/Structures

L3-Historical Objects/Sensitive Structures

120~
90—
60—
30—

Sound (dB(A) O\

0 T
-0.25 -0.0625 0.125 0.3125

03
& 018
£ 0.06—
Z -0.06

< -0.18—

T T 1
0.5 0.6875 0.875 1.0625 1.25 1.4375 1.625

T
-0.0625 0.125 0.3125

T T 1
0.5 0.6875 0.875 1.0625 125 1.4375 1.625

Time(sec)

Time Scale: 0.1875 sec/divide

Amplitude Scale: Geo (0.12mm/s/divide) Mic (30.0 dB (A)/divide)

Printed: 2024-04-25 PM 12:31:59(Firmware Ver 3.1 401; Software Ver 3.0.5.4f), Copyrighted Svib Software Technologies Pvt Ltd
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Annexure-VII

" REGIONAL OFFICE Fax &Ph. 4042780
M.P. POLLUTION CONTROL BOARD
Plot No. :455.456.,Vijaynagar, Jabalpur ( M.P. )

AIR QUALITY MONITORING REPORT

1.Name of Industry Mand Khan boulder Mines,0.889 hct Banlydtola Balag,hat

B 2 Date of 1 momtormg -222/04/2024

' 3.Date of Analysis :- 23/04/2024 ' - ‘ / N A 1

4 Monitored bv\ - Raksha Rahangdale C"hemlisti -
3 Reference :- Analysis No. 01/424 TR

A - STACK EMISSION

e — S

| - CHARACTERISTICS
Sr.No Monitoring Point | Unit PM S0, NOx ‘Rernark
- mg/Nm - - - ‘ -
I S 1 o
COMMENTS :-
B — AMBIENT AIR MONITORING
o Diaiion & CHARACTERISTICS i
' Sr.No. Monitoring Point Time Unit — é SO, | NOx  Remark
| N
1. Near Mines 240Min. | pg/m’ 92.04 8 26 |
; |
l
S _

COMMENTS :

C — REMARKS:- 1. [___]Shows that the parameter exceeds the prescribed limit.
! 2. Cloudy Weather was prevailing during monitoring.

g‘?@u —~— |
Chemist .ab Incha¥ge “

M.P Pollution (/ontrol Board Jabalpur
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Annexure-VII


Annexure-VIlI

Field Photographs

Lalbarra - Balaghat Rd, Tumadi, Madhya Pradesh 481331, India
Lat 21.789368°

Long 80.081665°

16/04/24 12:52 PM GMT +05:30

S

0.889
04.09.2023 & 03.09.2033
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Annexure-VIII


Waraseoni, Balaghat, 481331, MP, India
. Lat 21.789473, Long 80.081639
~ 04/16/2024 11:30 AM GMT+05:30

. Note : Captured by'GPS Map Camera
R I PP L ST

Ealaghat NP _ Toaadis
WWVarassceomi, Balaghat, as 1337,
Lat 217 . 789689, Lonmng 80 O3S0 79SS
OAaA/ NG/ 2029 1 2 37 A G 0530
> GFPS Map Carmera
—

nAaE,

Tractia
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i
1

Balaghat,MP, India

Waraseoni, Balaghat, 481331, MP;.India
Lat 21.789703, Long 80.081649
04/16/2024 11:31 AM GMT +05:30
Note : Captured by GPS Map Camera
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BEBalagh

E A e
P _ lraxdia=

AT ==,

PN, lycdiaa

Ealaghat,

WV araseor
Lat 217 789750 Lomg SO0 O8S 1635
OAaA/16/202a9 1T 1 : 31T AN G T v 0O0S:-30

ed by GFPFS PMap Carmcera

- Captu
A = e N
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X % : y £J ops Map camera
A > = R ” 4
¥ i Balaghat,MP,India
) Waraseoni, Balaghat, 481331, MP, India
“.{ Lat 21.789386, Long 80.081913
. | 04/16/2024 11:29 AM GMT+05:30

Note : Captured by GPS Map Camera

\

% VT

< [ 6ps Map Camera

P

Balaghat,MP,India
Waraseoni, Balaghat, 481331, MP, India
Lat 21.789387, Long 80.081915
04/16/2024 11:29 AM GMT+05:30
Note : Captured by GPS Map Camera




[ ops Map camera

. Balaghat,MP, India

Waraseoni, Balaghat, 481331, MP, India
Lat 21.789059, Long 80.085902
04/16/2024 11:40 AM GMT+05:30
Note : Captured by GPS Map Camera

Long S0 . 08S 796
A0 AN GPMNMT +-0OS:
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The photograph showing the mine workings of Kaydi Stone Mine of M/s A K Stone Crusher,
Shri Majid Khan

Photograph showing installation of Seismograph/Vibrometer/Min Mate Instrument at Kaydi village
near 330m of A K Stone Crusher
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Photograph showing installation of Seismograph/Vibrometer/Min Mate Instrument at Kaydi village
near 330m of A K Stone Crusher

MKl STPBRE:
! E—

™ avenue South CHARGING
o camn AICS S A 922 , g
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